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~tated that hit applied for leave from 
the 16th April to the 22nd June, 1962, 
and he has applied for this for visit 
abroad for medical treatment. I hope 
he will sp"edily recover and comll 
back to the House quite soon, but so 
far as I rcmember-I do not abso-
lutely vouch for it, because I am 
speaking from memory-he was 
present here on the 16th April and 
was sworn on that day. If that is a 
fact, he should be granted leave only 
from the 17th April, and a marginal 
note to that effect should be made 
accordingly. 

Mr. Speaker: I might inform the 
Member that perhaps, in the copy of 
the report which the han. MfOmber 
has it has not been found possible to 
make the correction, but in the copy 
which I bave got, that correction ha~ 
been made. That corrfOction could 
not be circulated, but it has been 
made subsequently, and it is to the 
effect that the leavfO is to be granted 
from the 17th and not from the 16th 
April. 

I take it that the House agrees with 
the recommendations or the com-
mittee. 

Several Don. Members: Yes. 

Mr. Speaker: The Members will 
be informed accordingly. 

12.19 hrs 

CUSTOMS BILL' 

The Minister of Finance (Shrl 
Morarji Df!Slli): I beg to move for 
leave to introduce a Bill to .ns:04i-
date and amend the law relating to 
fustoms. 

Mr. Speaker: The que~tion is: 

"That leave be granted to intro-
duce a Bill to consolidate and 
amend the law relating to cui-
tom~.". 

The motion was adopted. 

Sbri MorarJI DesiU: 
the Bill. 

introduce 

12.19~ brs. 

SPECIFIC RELIEF BILL' 

The Deputy Minister in the Minis-
try or Law (Shr! Bibudhendar Mishral: 
On behalf of Shri A. K. Sen, I beg 
move for leave to introduce a Bill to 
define and amend the law relating to 
certain kinds of specific relief. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to define and amend 
the law relating to certain kinds 
of specific relief .... 

The motion was adopted. 

Shri Bibudhendra Mishra: I intro-
duce. the Bill. 

12.20 hrs. 

F1NANCE (NO.2) BILL, 1962--contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri 
Morarji Desai on the 12th June, 1962, 
namely:-

"That the Bill to give effect to 
the financial proposals of the Cent-
ral Government for the financial 
year 1962-63, be taken into consi-
deration". 

Sbri Hari Vishnu Kamath (Hoshan-
I:abad): May I by your leave make 
a suggestion and rfOquest to the Busi-
ness Advisory Committee? You will 
recollect tfJat when several of us on 
this side of the House suggested that 
the time allottf!<i might be increased 
from 12 to 18 hours, you were kind 
enough to tell us that it would be up to 
15 hours. because you had always in 
reserve one hour to add to the pre-
sfOnt allotment of 14 hours. So far, 
the time allocation, I suppose, hal 
been 10 hour, fa, iienerai \fiscussion, 
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three hours for clause by clause con-
sideration and one hour for the third 
reading. 

May I invite your attention and the 
attention of the House to last year's 
proceedings on the Finance Bill where 
12 hours were allotted for general dis-
cussion and three hours for clause by 
clause and third reading tog~ther? 

It was also suggested by the S~aker, 
and accepted by the House, that the 
House might sit continuously on 
Friday-that also happened to be a 
Friday when private Members' busi-
nes was also there--and discuss the 
Bill and the private Members' bUSI-
ness could be taken up the next day, 
that is, Saturady. We are aittin& 
tomorrow. Unfortunately, the dead-
line of 4 P.M. tomorrow has 'been put 
down. I do not know why that 
should be sacrosanctst-O'clock 
tomorrow. 

Mr. Speaker: He might make his 
proposal. 

Shri Hari Vishnu Kamath: The 
proposal is that the time may be 15 
hours. 12 hours for general discus-
sion, 2~ hours for clause by clause 
consideration and half an hour for 
the third reading-for the third read-
ing we do not require much ti,ne. 
Also we may sit ocntinuously today 
upto 6 p.m. and if it is agreed, the 
private Members' business could be 
taken up tomorrow at 4 and continued 
upto 6.30 Otherwise, we might sit 
today upto 4 or 4.30, take up private 
Members' Business at 4.30 and conti-
nue upto 7, and tomorrow we take 
up the Finance Bill again. 

The Minister of Finance (Shri 
Morarji Desai): May I say that I 
have got an important conference, 
which I cannot postpone, at 4.30 p.m.? 

Mr. Speaker: When last time that 
was done, it was with the unanimJus 
concurrence of the House. If the 
House agrees, even this time it is free 
to take any decision. But I find that 
there are objections. Therefore, that 
cannot be adopted this time. 

Shrl Hari Vishnu Kamath: Not 
many objections. 

Mr. Speaker: It must be with the 
unanimous consent of the House. 

Shrimati Renu Chakravartty (Bar-
rackpore): May I request Shri 
Kamath to consider one thing? If we 
allow Private Members' Business to be 
shifted-today it may be to our con-
venience-it will happen again. This 
should not be allowed to be made a 
convention. 

Mr. Speaker: Shri Bakar Ali 
Mirza may continue his speech. He 
has taken 9 minutes; he may continue 
for the rest of the time due to him. 

Shri Bakar Ali Mirza (Warrangal): 
was saying the other day that nO 

group of planners interested in increas-
ing national wealth could possibly af-
ford to neglect agriculture because a 
slight increase in agricultural output 
contributes more to national wealth 
than a steep rise in the output in the 
other sectors. But the reason why pro_ 
gress in agriculture is not apparant is 
that the processes of agriculture and 
animal husbandlY are by themselves 
time-consuming. 

Today you may scrap a mill, put up 
a more efficient mill and run it for 
three shifts, and  add to your produc-
tion. But if you want to improve the 
breed of your cattle, there is surely a 
time-lag, so much t;me for the calf to 
appear, so much time for it to become 
a cow and so on. The whole cycle 
takes nearly seven years. Naturally, 
therefore, there is this difficulty. Fur-
ther, industry itself has a part in this. 
For example, we have a fertiliser fac-
tory; it contributes to agricu'ture. We 
have steel mills which make ploughs; 
we have factories which make trac-
tors and lorries. 'I1hey are all ad-
vanta/(eous to agriculture. So, Sir, I 
do not agree with Shri Dhebar that 
agriculture is neglected in this coun-
try or is not given a proper place in 
the plan. Just like fanow lands, 
after sometime, become green, these 
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villages, after a period of hyberna-
tion will blossom and a ugly pupa 
will be transformed into butterfly. 

The other day the hon. Food Minis-
ter said that even after reducing the 
land from the agricultural sector and 
giving it to the forest sector, he could 
produce enough food grains not only to 
feed 400 million but 800 million people. 
That is a breath taking statement. If 
that is the view of the Government of 
India, I do not know why our Minis-
try of Health should be so concerned 
about family planning or birth control. 
I know these are other reasons of 
health and SO on but the main reason 
for birth control is the problem of food 
and if this view is correct we have also 
to consider whether this population 
control is itself in national interest. If 
you control your population and your 
neighbour does not, a certain amount 
of population pressure is created a 
kind of osmotic pressure, and if perco_ 
lates through the barriers. If the bar· 
riel'S are high, it overflows. This pro-
blem is created for the world today by 
China. If China's population goes on 
expanding at the present rate, then, 
whatever the form of Government and 
whether it is this side of the 
frontier or that, its popula-
tion wilJ overflow the Himalayas 
into Burma, India, Afghanistan and 
more particularly in Siberia which has 
the sixe of China itself with only 20 
million people and a climate also which 
is almost the same as that of northern 
China. There will then be a real test 
of the Sino-Soviet Entente and it will 
then be seen whether communism will 
really meet that question. 

That being so, we have to consider 
whether it is in our national interest 
to control population at this stage. Be_ 
cause you reduce population and at the 
same time Shri S. K Patil increases 
the size of the rice bo~l, the problem 
does not remain the problem for the 
Food Minister; it gets transferred to the 
Minister of Defence. The other day I 
suggested a Bandung Conference for 
the purpose of Peace in this area. I 
feel again that internationally we 
should solve the problem of population 

because it can be solved only on the 
international scale. Unilateral action 
is not in the national interest. It is 
not that I am aeainst birth control 
and I do think it is a good thing. But 
if you take unilateral action it is not 
in the national interest and it does not 
also solve the whole problem. 

We have got hard times ahead. We 
have had so many question answered 
about export and foreign exchange. The 
position that has been created is not 
of today. It has been accumulating for 
sometIme. The position of foreign eX-
change being what it is, I do not know 
how so many maharajas and maharanis 
and some han. Members of this HOUSe 
can go year in and year out to coun-
tries abroad, and spend SO much foreign 
exchange. Where do they get foreign 
exchange? Does the Finance Minister 
know what is their accumulated 
wealth? Are they being examined? 
Have they declared their world in-
come? There seems to be no check of 
any kind on them and the waste of 
foreign exchange is regrettable. 

Export also is a very serious matter 
especially in view of the present deve~ 
lopment of the European Economic 
Community. I do not believe that En_ 
gland will be able to do much in th;s 
matter; it might have very good inten_ 
tIons but England is not in a position 
to dictate terms; England herself is 
there pleading for admission. How 
are we going to face this situation? 
Should we not see that we develop new 
markets and seek new avenues? Should 
we not try to bring down our cost of 
production? And thus, why 
should you not C<Jmpete in a straight 
manner always? For that, you 
must accept rationalisation and 
automation. JUSt as you have 
labour intensive industri .. s which are 
for domestic consumption to industries 
which are meant for ~xport there 
should be the latest equipment that 
you can get in the world and you must 
be able to COmpete in the world mar-
ket. 
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If this thing continues further, I am 
afraid a serious situation may develop. 
We might in fact be forced to devalue 
our currency; I hope I am wrong and 
I hope that situation wilJ not arise. But 
I say, before we reach that stage-I 
hope we will not-why not nationalise 
the gold. There is a lot of gold in this 
country which is lying scattered as or-
naments such as ear-rings and nose-
drops. etc. Cannot all these be coUect-
ed together and used for productive 
purposes? I do not see why there 
.hould be any difficulty in that. 

Mr. Speaker: The hon. Member 
conclude now. 

Shri Bakar Ali Mirza: I will con-
clude. If you want to build our 
country We have to make a supreme 
effort as a nation. For that we have 
to create a climate of purity, efficiency 
and austerity. Unless WP do that, and 
have a mission to go ahead and build 
up this nation,-does not matter what 
sacrifices we have to make-and until 
we do that, we cannot say that we have 
a bright future. 

For that, I think all sections of the 
House, all parties, should see that cor-
ruption is stamped out from this coun-
try. By that one act alone you will 
bring down your cost of production and 
your contractors wiJl quote low 
because they will not have to pay, 
mamools; and thus the cycle will 
develop. You can save foreign ex-
change and you can bulid up exports. 
So, corruption should be rooted out 
from this country and purity and 
austerity should be our watchword. 

Shri A. K. Gopalan (Kasergod): 
Mr. Speaker, Sir, the other day the 
Finance Minister, while introducing 
the Finance Bil1, made certain con-
cessions. It W8' the pressure of the 
people outside and also the sentiments 
expressed by hon. Members here that 
made the Finance Minister make at 
least certain concessions. What one 

expected was that at least after 10 
years a tax holiday would be given to 
the common man but that was not 
given. 

What are the functions of the 
Finance Ministry? As the Finance 
Minister has said in 1960, the func-
tions are tWo-fold. He said so while 
speaking on the budget in tha t year. 
One is to get as much money as pos-
sible in a proper way. The second is 
to see that all the finances available 
are used in such a way that the pro-
duction increases, the wealth increases 
and also the prosperity of the people 
mcreases. As far as these two func-
tions are concerned, nobody doubts and 
nobody questions about the increase in 
production and increase in wealth but 
where the difference lies is here: ~he­
ther there is full prosprity. Is it the 
prosperity at the majority of the sec-
tions of the people in this country or 
is it the prosperity oI a tew, and has 
the inequality increased or decreasl.d? 

In this House, the Finance Minist('r 
speaking on the budget, as well as o~ 
the Bill the other dav, emphasised 
that inequality has decreased. I do not 
know, if, alter my pointing out some 
facts, he will agree. Anyhow, inequa-
lity has increased and not decreased. 
The other day, he mentioned about the 
people who are paying income-tax. It 
is true that one million people pay in-
come-tax and that their income has in-
creased by about R,. 260 crores dur-
ing the last ten years. That means, 
each one of them gets an incerase of 
Rs. 2,600. Bu t the average increase ill 
the per capita income in the country 
as a whole is only Rs. 60 Not only 
that. As far as bhe labourers and 
employees in the agricultural sector 
are concerned the income has 
decreased. ' 

I want to point out certain things 
arising from the report of the second 
Pay Commission. The report of the 
second Pay Commission has very clear_ 
ly s~own the disparity between the 
salarIed. employee. and the top officers. 
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A study of the incomes of the salanea 
in private sector industries made by 
the Second Pay Commission showed 
that in the highest income bracket of 
Rs. 2 lakhs and above, the average pre-
tax income rose by 336 per cent bet-
ween 1948-49 and 1956-57 and the aver-
age post-tax income rOSe by 371 per 
cent. On the other hand, the aver-
age pre-tax income of the entire sala-
ried staff in private sector has only 
risen by 10 per cent during the sam~ 
period and the average post-tax in-
reome has not only not risen, but it de-
,elined by 3 per cent. What does It 
show? It shows what an amount of 
disparity is there in the ratio between 
the two classes of people. 

Again, a study of the comparative 
movement of the highest salar'('s and 
the lowest wages in private sector 
showed that the disparity ratio bet-
ween the highest salaries and the low-
'est wages in the private sector is morp 
than in the Central Government sec-
·tor. It has also shown that it has 
increased since 1948-49. They have 
·given a table showing the total emolu-
ments of an unskill(>ct worker in (a) 
cotton textiles, Bombay and (b) jute 
textiles, West Bengal and the average 
post-tax salary income of highe,! 
salary-earners. In the case of cotton 
textiles, Bombay, the disparity ratio is 
77 in 1948-49 and 242 in 1956-57. In 
the case of jute textiles, West Bengai, 
the disparity ratio is 110 in 1948-49 and 
356 in 1956-57. The second Pay Com-
mission draws the following conclu-
sion: 

"The valid comparison is with 
wages in jute and not cotton tex-
tiles, and in fact even the jute tex-
tiles wages are not the lowest in 
organbed industries. We have, 
however, made a comparison also 
with the wages of an unskilled 
worker in cotton textiles in Bom-
bay. because they are about the 
highest wages which an unskilled 
worker gets in the private sector. 
And we should invite attention to 
the fact that w. are all througn 
this chapter referring to incomes 
()f purely salary earners in the 

private sector; earnings jn other 
fonns at the top levels of that sec-
tor are higher." 

do not want to say any other facts, 
because I have no time. From thi., 
it is very clear that the ratio of dis-
parity is higher and it is increasing. 

It is true that as a result of the two 
Five Year Plans production has in-
creased. What is our necessity today? 
As far as the increase con-
cerned, we not only do not question it, 
but we are glad about it. But there is 
one factor that has to be remembered, 
namely, that we are lagging far behind 
the pre-war level. Take the two most 
essential items of living-food and 
cloth. Regarding food, the per capita 
availability of cereals was 16.3 ounces 
per adult per day during the pre-war 
years. But in 1957, it was 13 ounces, 
in 1958, 12 ounces, in 1959 13.7 ounces 
and 13.1 ounces in 1960. All these ',re 
below the pre-war It'vel. 

Regarding. cloth, the pre-war avail-
abilitv of cotton cloth was 16 years 
per c~pita per annum. But it was 15.9 
yards in 1959-60 and 15.5 yards in 
1960-61. Here also we arc far below 
the prl'-war level. 

The Finance Minister has said that 
the taxation which has been levied and 
the amount of it are appropriate and 
justified, in the circumstances obtain-
ing in the country. First we have to 
sec what are the circumstances obtain-
ing in the country, what is the capacity 
of the people to pay these taxes and 
which sections of the people have in-
creased thdr income. If you pay more 
taxes, that means your income also in-
creases. The' question to be decided 
whether the incomes of certain section 
the people have not increased and 
whether their capacity to pay is Ifcss 
than before. When we talk of failue,,", 
do not think that we minimise the 
achievements. We recognise the 
achievements and we welcome it. Bul 
failures arc to be pointed out because 
only if we point out the failures, we 
can correct the failures and then only 
WP will be able (0 improve product;on 
and develop the economy of the COlln-
try. 
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According to us, the first failure is 
that we have not been abl .. to raise 
adequate internal resource. which, we 
could have done. Secondly. we, have 
not been able to obtain adequate 
foreign resources. Thirdly, we have 
not been able to develop the COWl try 
at a faster rate which we possibly 
could have done. 

Now, take the quesLon of getting in-
ternal resources. Internal resources 
could be got not only by taxation but 
there are other non-taxation avenues 
also from which we can get internal 
resour-ces. There are certain sound 
principles on which taxation is based: 
First is the capacity of the people to 
pay. Then comes the condition of the 
people, that their economic position lS 
not affected and they are not submilt~d 
to undue miseries. It is true that taxa-
tion is the vital part of our puo1iC' 
finance. It is also true' that no govern-
ment can get on unless it levies reasCln-
able taxes on the people, But there 
is a limit to taxation. and it must be 
done only on the basis of. certain prin'-
ciples, as I have already said. 

What is the situation in the countrv 
today? That is what we have to ex,:-
mine. We have to examine the cap"-
city of the people to pav taxes. W" 
have to examine the pos';tion of' each 
section of the people. Ahout 3griclll-
tural labour. there is the report of 1111' 
Second Al!r,cu]tural Enquiry Commit-
tee. After that we have not got any 
report. In that report it· is definitely 
said that between 1950-51 and 19fiU-5'7' 
the wages have come down, unemploy-
ment has increased. credit has gonl" up 
and expenditure has gone up, A'ffer 
that, according to the present'situat:on, 
their condition shou'd be worse thU.!l 
what it was in 1956-57. As far as the 
workers arp concerned, I need only 
quote what the Labour Minister said 
on April 29. 1962, while inaul!urating 
the 29th annual session of tte All-India 
Organisation of Industrial Employers, 
This is what was said, in one of the 
papers: 

"Inaugurating the 29th annual 
session of the' All-India Or&anis8-
tion of Industrial Employers, Mr 
Nanda said that while there had' 
been some Illcreasel'in' money earn-
ings between 1951 anrl 1959. U,e 
average earnings of workers in the' 
c",untry ha.' registered" a s:light 
fall.'" 

So, as far as .the middle-cIa" emPlovees; 
are concernerl we know the Dosition. 
WI: know by how. much Drices have" 
gone up. We. know how much they 
spend for medical facilities and other 
things. WI: know what their life is 
today. 

Th~n there is alsol tht'· seriou~ ques-
tion of underemployment in the C'.G!JO-
try, Accordini( to Professor Mahala-· 
nobis, out of the total Il'bour forC'e in' 
the country, 20 million oeonle hav~ 

hard'y one hour's work a daY. 27 mil-· 
lion people have less than tW(}l hourS' a, 
day. 45 mill\oll' people have iess '.hao 
four hour. a day, 30 million peJple' 
have ga:nful employment for five days' 
a month, 40 minon peoLrle have "ain-
ful employment Ior less than 10 days· 
a month and 53 million peoDle 'lave' 
gainful employment for less than IS< 
rlays a month, It is not a Qupstion of 
one or two millions, several rniIliens 
of people have got on'y work fr:)m' 
one hour a day to 1:> days a month! 
Then, one million new job-seekers are 
there every year in urban a1'eas antf 
2!millions in rural areas, 

The other point is, accordi.,g It, th~ 
Economic Review 19G1, III the findill~ 
of the national sample survey, 60 fl1:l· 
lion of' our' people live on' as low as 
five' annas or less O'er day. 4'0 milJillD 
on fOur annas or less per' day 'and 20' 
million an two annas' OT less per day. 
Therefore, 12 crores of our people ac-
cording to the nat'onal samp1E' survey 
live on five to two annBS a d.'y, Our 
Finance Minister has already i aid that 
he is not concerned with smtistie<. IJ# 
is nat concerned' with reports of com-
mittees Bnd that he is concel'"ed on'Jy 
with' comrn'lnJense and'reality. Str, I: 
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will deal with that afterwar:ls. But 
We know the condition (It the peopJe. 
We have seen the position about under-
employment. We know what the Agri-
cultural Enqu'ry Committee has s&id. 

Now what about the capacity of the 
people' to pay these additional taxes? 
From 1951-52, every year, as far as 
excise duties and other dutJes .. re con-
cerned, the taxes on cotlsumer gc,cds 
and other necessities have b.,en in-
increasing. The accumulated ef-
fect of taxation is being felt 
b the poor masses in this COUl"· 1 ry. 
T~king that into account, the' pulj,;:' 
should have been not to :mncsr; ,nere 
and more burder,s on the mas,c> and to 
give tax holidays and cuncc,'sion, 10 
the masses. ThL pol cy s!10ultl l1ave 
to impose more and mOl't' blll'den·-on 
those who Can carry the burden. But 
the policy followed is th~,t mere and 
more burdens are imoosed on the 
masses and more tax holiday, und ,.on_ 
cessions are given to the ncb. I W'il1t 
to point out how many CO'lcl!ssions 
have been given from 19;;0-"! to 1062-
63 to those sections of th" pe'lp'e who 
are able to pay. In 1950-51, business 
profits tax was abol;shed. I educticl1 111 
rate of income-tax on cl;rrJi)~:liL:s was 
given and reduction in rate of ince,nle-
tax On ind,viduals (Hs.) 0,000 <lnd 
over) was given raising lhe exemption 
limit for undivided Hindu families. 
In 1953-54, the exempt'on limit on pcr-
sonal income tax was raised. In 1955-
56 development rebate of 25 pcr ccnt 
on new machinery was given and bus-
iness losses were allowed :0 bt· carried 
forward indefinitely. In 19!i~ <,I), px-
cess dividends tax was reducpcl to ten 
per cent from 121 per cent On the dis-
tribution of d:vidends between SIX per 
cent and ten per cent of paid up c~l'i­

tal: to 20 per cent from 25 per cent 
on dividends between ten and 18 per 
cent and to 30 per cent from 371 per 
cent on dividends over 18 per cent. In 
the same year, super tax ratps on in-
ter-corporate dividends wa~ reduced 
to ten per cent from 17 per cent for 
Ind:an companies and 20 per cent for 
foreign companies. For fort'ign com-

panics operating through branches and 
earning other incomes, the rate of cor-
poration tax was reduced from 36 per· 
cent to 30 per ctlnt. In 1958-59, there. 
was an increase in the rate of develop-
ment rebate from 25 per cent to 40 per 
cent in the caSe of new ships launched, 
after December 31, 1957. In respect of 
gift tax exemptions were given on. 
gifts fOr carrying on a business, pro-
fession or vocation gifts made from. 
ex-rulers' privy purses. In lu60-61,. 
wealth tax on companies and excess· 
dividend tax were abolished. In 1961-
62, tax on new bonus issues was re-
duced from 30 per cent to 12l per' 
cent. Tax on dividends received by 
foreign companies from non-subsIdiary 
Indian companies was also reduced 
from 53 per cent to 40 per cent. Tax. 
on royalties received from Indian en-
terprises by foreign companies was re-.. 
duced from 63 per cent to 50 per cent. 
Period of tax exemption for rurcign. 
technicians was extended. Benefits 01 
the five years' tax holiday 
was extended to newly started' 
hotels. Financial institutions like 
the Industrial Finance CorporatIon, 
Industrial Credit and Investment Cor-
poration etc., which were jOintly spon-
sored by the Government and big 
business were allowed to claim as de-
duction appropriations made to sp(,~lal 
reserve account of sums not excl).f\(~ing 

ten per c('nt of the total In('onlc of-
each year. Lastly, in 1962-63, expen-
diture tax was abolished. 

These are the tax concessions that 
have been given from 1951 to 1962-63. 
As far as income from excise duties 
and duties on certain consumer goods 
and ~ervices are concerned-this is 
what falls on the common man-I want 
to give figures to show how they have 
increased. On kerosene it has in-
creased from Rs. 28 I akhs in 1950-51 
to Rs. !134 lakhs in 1961-62-an in-
crease of Rs. 11 06 lakhs. In respect of 
: ugar it has increased from Rs. 646 
lakhs to Rs. 5610 lakhs-an increase 
of Rs 5364 lakhs. On match"s it has 
incre~sed by Rs. 996 lakh , on tobacco 
by Rs. 2778 lakhs, on tea by Rs. 627' 
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lakh~, on paper by Rs. 849 lakhs, on 
'vegetable and non-essential oils by 
Rs. 1221 lakhs. Railway passenger fare 
tax in 1950-51 was Rs. 368 lakhs and 
in 1961-62 it was R,. 1250 lakhs-an 
increase of Rs. 882 lakhs This in-
crease is apart from the increase that 
is there for 1962-63. Now it will be 
many more lakhs. So, from year to 
year, there ha ~ been a steady increase 
in the excise duties on all those arti-
. cles which the commOn man in this 
country wants. It is this policy that 
we are opposing and it is thi; policy 
that we want to be changed, the policy 
of tax concessions and holidays to 
the rich and more and more burdens 
·on those poor section; of the people 
'whose earnings have not increased at 
all. Even if their euning has increas-
ed by two or three per cent, since the 
prices have gone up '0 high, it is more 
than off-set. 

An argument is being put forward 
that we have reached the limit in 
taxing the rich and we cannot tax 
them more. Even according to the 
figures that are available with us, that 
argument is not valid. It is a pure 
myth; it is not bornp out by fact, or 

supported by facts. If we see the in-
come left with the assess~e after tax 
deduction the figures are: 1950-51 Rs. 
420 crore:; 1956-57 Rs. 719 crores and 
1957-58 Rs. 789 crores. Taking the level 
of income in 1950-51 as the base. i.e., 
Rs. 42R crores, additional income 
which has accumulated with this 
class during the la -t eight years is 
Rs. 1,441 crores. Yet, it is being 
stated that, as far as direct taxes are 
concerned, we cannot have more taxe,. 
as the limit has been reached. It is all 
wrong. 

Shri Morarji Desai: I have never 
said about any taxation that the limit 
has come. 

Shri A. K. Gopalan: If he has not 
stated that, why not we uSe that 
,ource for getting more money? 

Then, regarding the concentration 
.of wealth it is again stated that there 
is no co~centration. 

Shri MorarJi Desai: 
said that. 

have never 

An Bon. Member: You have said 
it. 

Shri Morarji 
that there is 
wealth. 

Desai: I never said 
no concentration of 

Shri A. K. Gopalan: If the Finance 
Minister has not said that, I am not 
going to ba e my argument on his 
statement. Dr. R. K. Hazari has pub-
lished a series of articles in Economic 
Weekly of November and December 
in which he has proved that 35 per 
cent of the e9s('t: ill the nrivartJe 
seetor are controlled by seven bm'lies. 
There arc other documents also which 
prove that there is concentration of 
wealth. In a capitalist society, when 
the law operator~;, there must certain-
ly be concentration of wealth because 
there is competition between' the big 
and the small in which the small goes 
out of l'xistence. So, concentration 
of w('alth is bound to be there. I am 
referring to this be<:ause I have-heard 
many ;:peeches that he made and also 
the proceedings. Also, several other 
Ministers have also stated that there 
is no concentration of wealth. 

Shri Morarji Desai: I only refuted 
the argument that concentration is 
increasing more and more. 

Shri A. K. Gopalan: That is good. 

Now, what are the ways of finding 
resources? We say that already the 
taxation is very hE'avy and Wf' car.'1ot 
put any additional burden on the 
masse'. At the same t'~:, mro'''y 
must be found for riatio~-building 
activity. In reply to the point that un-
are ways in which we can get more 
money I said the other day that there 

are ways in which we c~n ,r."::t n"'e 
and more money. Why not tap those 
sources and get more money? My first 
suggestion is to ask the hoarders of 
illegal gold and bullion to declare 
their hoards on pain of penal action. 

Huge wealth remains undetected and 
untapped. The tapping of the e gold 
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hoard! would condderably lessen our 
foreign exchange difficulty alro. In 
this connection, there is a note of the 
F'inance Ministry :dated August }·958 
which ~ays: 

"The total value of gold hoard-
ings in India i~ estimated at Rs. 
1,750 crores at international 
prices--about Rs. 3,000 crores at 
the present Indian price '. This is 
a large amount. Perhaps, consi-
derable quantities are held as 
bullion by those who have illegal 
money. There is no assurance 
that thi; gold will be offered to 
Government however attractive 
the terms." 

To the ~ug,~estion by a Communist MP 
that th,' hoarders of illegal gold 
bullion should he ('ailed upon to de-
clare their hoards on pain of penal 
action, the answer of the Finance 
Minister wa': 

"We are not totalitarians. We 
are democrats. We cannot do 
this sort of thing." 

But my question is: what are we 
doing? Are we trying to change the 
heart of these people? Wheu there is 
,'0 much of difficulty in this country, 
when We arc in the process of deve-
loping the country fast, what is wrong 
in asking them to give this idle capital, 
idle money, to the country? For the 
last ten years we have asked them 
not to keep thi; money but to give it 
to us. If they have failed to do so, 
what is wrong in taking some penal 
action against them? 

So far as land is concerned, we have 
put a ceiling and those in possession of 
land above that ceiling have been ask-
<'d to surrender it. I do not know 
whether our Finance Minister is op-
posed to any ceiling on land also. 
Anyway, we have pas I'd legislation, 
fixing the ceiling on land, acquiring 
land from those who are holding above 
the ceiling limit. That was not done 
according to the will of the land-
owners but by introducing legislation 
:and fixing a ceiling and a date. In 

the same way, why not we say that 
alI the hidden gold and bullion must 
be declared within a particular day 
On pain of penal action? After all, it 
is not a small amount. According to 
the Finance Minister himself, it 
amounts to Rs. 3,000 crores. Even if 
we get half Qf it, Rs. 1,500 crore!, it 
;yill ,01 ve our financial difficulty to a 
great extent. After all, it is in the 
interests of the country and it is idle 
money which is now not put to any 
use. If we do it with their consent, 
well and good. But if they are not 
willing to co-operate, we have to do 
it by resorting to force. 

Then, we have to nationali e bank-
ing and credit institutions, mines, 
export-import trade, plantations and 
heavy industries. We have already 
suggested that even bdore. We 
nationalised life in mrance. What is 
the result? The result is that we are 
very much benefited and we get plen-
ty of monev for the nation-'building 
activities. Then, why leave general 
insurance alone? Why not we nation-
alise it? We know the malpractices in-
dulged in by insurance companie; in 
the private sector. We know what 
happened in the case of Ruby Insu-
rance Company about which so many 
'lue,<;tiom arc being asked even now. 
Why not we do it nOw? 

Coming to export-import trade by 
foreign controlled firms, the total trade 
of foreign controlled firm; amounted 
to Re.. 410.86 crore's during 1956. In 
1957 it was Rs. 397.03 crores and in 
1958 Rs. 352.91 crores. Coming to the 
share in exports of certain key pro-
duct· in the case of tea, it was Rs. 
72.9 ~rores in 1956, 70.1 crores in 
1957 and Rs. 64.7 crores in 19511. The 
position is more or less the same so 
far a: tobacco and j ute are concerned. 
So why not We have the eocport-
imPort trade in the hands of the 
Government, especially when we have 
offices in all the countries of the 
world? Why should we leave it in the 
hands of foreign traders? W,hy not 
we r£'ap the benefit instead of allow-
ing j t to be enjoyed by the foreign ersT 
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We have ~uggested the nationalisa-
tion of foreign-controlled firms. Why? 
Because for the years 1954--1959 when 
they ea~ed a pr'ofit of Rs. 239.6 croces, 
they distributed Rs. 161.8 crores, re-
taining in bus.iness only Rs. 77.8 
crores. If we nationalise them, we 
can retain the whole amount? In-
stead of allowing that money to go 
outside India, why not we plough it 
back in industry? Now, out of Rs. 
239 crores only Rs. 77 crores are 
ploughed back. 

Then there arc other ways of earn-
ing more money. Why should we 
Itive privy purses to those princes 
who have got private property worth 
lakhs and lakhs of rl!pees. There are 
certain Maharajas and Maharani; as 
han. Members of this House. They are 
critiCising the additional tax burden 
imposed on the common man. 
So, they want some relief to be 
given to the common man. What 
I suggest is, in order to give relief to 
tho-e suffering common men, why not 
we stop the privy purse of the rich 
Maharajas. Certainly, they will help 
us in doing that, I believe. because 
they are talking of the tax burden of 
the people. Especially when they are 
owning property worth lakhs and 
lakhs, why not we stop the privy 
purse? We will get at least a few 
crores of rupees. From 1952 to 1959 
Rs. 75 crores have been paid as privy 
pur e. If there are Maharajas and 
Maharanis who live only upon privy 
purses and who will die without them 
give them something. But I find fro~ 
an article in a paper that in J aipur the 
Maharaja has got an estate called 
Chaugan where there are 500 build-
dings and from each building he i~ 

getting Rs. 250 to Rs. 300 as rent. There 
are other private properties also. We 
h ave seen the other day that tlieir 
hearts will not change. I am not ac-
cusing any han, Member but the 
other day Shrimati Gayatri Devi, the 
han. lady Member said, we are not 
going to leave it like that. You are 
giving pension, to other officers; SO 

give us pension like them." We should 
tell them that at some time we have to 
stop the pension also. So, why n~ 

take away the privy purse? These 
are the measures by which we can 
get some money. We can get more 
money. Why is it that this attempt is 
1·)t made by the Government so that 
the commOn man who today is ,uffe-
ring and who unfortunately has not 
increased his income, that vast majo-
rity of people might have some? Why 
not take these measures and U'e these· 
methods in order to find the resources 
That is what I have to say about this. 
My next point i, about the foreign 
loans and aids. We want foreign lo~ns 
and aids. We are opposed to foreign 
private investment and alJowing them 
to exploit the people thus taking 
away more and more money. It has 
been said that we mu:t depend upon 
internal resources. We have under-
stood what will happen if we depend 
upon foreign aid or loans. The actions 
and speeches of the Aid India Club 
have made it very clear. Even in 
today's paper j some reports have 
come about that. They are bringing 
pressure, blackmail and intrusion. 

The other day the hon. Finance 
Minister sad that there are no political 
strings attached and no pres; ure is 
brought. But from what we read 
from papers and from what is happen-
ing in this country, certainly thcy are 
bringing pressure. The Aid India Club 
has stopped the granting of aid. I 
also want to point out that the New 
York Post of the 16th May says like 

this: 
"The vote was motivated by dis-
content with India's policie~, its 
~('jzure of Goa, its intransigence 
towards Pakistan MIG purchase 
and it; hostility towards U.S. al-
liance policies in South East 

Asia." 

There is another paper, Mitag, publish-
ed in West Germany. 

It has very openly come out and said: 

"There are conditions which aTe 
not mentioned but I/O without 
saying for reasons of decency. 
Does Gandhiji's apostle think 



"'0861 Finance JYAISTHA 25, 1884 (SAKA) (No.2) Bill 10862 

that there are no such things 
as decency in politic3?" 

"The paper says whether there is no 
dece~)cy. It say~, "we have not made 
any condition when we give aid, but 
there is decency in politics". What is 
that decency? It i; that if they give 
'us money we will certainly follow 
their policy. They think that  that is 
decency. But India's politics is not 
like that. But they have not under-
stood what it mcans. It is true that 
the han. Prime Minister, the han. 
'Finance Minister and others have de-
finite ly s~id that whatever may r.ap-
pen, if we do not get foreign aid, 
India will not give up her whole tra-
ditioll and self-respl'cl. That is correct. 

Wi.at is happening for the last one 
momh? CeMainly there is pressure, 
blackmail and intru ion so as to make 
the Government of India see that 
Wh~ll they are helping us and we take 
money from them, they dictate our 
polici.". Thcy say: "Take money 
from us and accept our trade. Take 
money from us and do not take aid or 
anyCling from others". That i; what 
has heen said. So, we must be firm 
·on the policy that we have followed. 

As far as trade is concerned, we mus 
also have some re-o~'ganisation of our 
policy. Britain's participation in the 
ECM will certainly turn the adverse 
balaLce further against the country. 
We have to change our policy and 
direction of trade in such a way that 
it helps us and we do not have to de-
pend upon the forei1n loans and aid. 

The other day the hon. Finance 
Minhter ~'aid that the Communists are 
in favour of a total strangulation of 
the private sector and ultimately of 
all rrivate enterprise and initiative. 
I do not say that this is a suppre-sion 
and distortion of facts as he has said. 
I do not say that. But I want to make 
it very clWlr that we say that the 
private sector has got a role to play 
today and we do not "'ant to strangle 
it. It has got a role to play in the 
present condition of our :')untry. But 
the point is in whose intel-est they have 

to do it. Is it to be in the nationa:' 
mterest or in the profit intere~t? If it 
is to be in the profit interest, certain-
ly it has to be strangled; but if it is 
to be in the national intuest, that is, 
to produce more, to see that the living 
condition of the labourers is improved, 
to get more money and for more in-
dustrialisation of the country certain-
ly everybody will welcome it. But it 
is nO! that. 

In this connection I wan t to poin t 
out what the ex-Finance Minister, 
Shri T.  T. Krishnamachari, said about 
the private sector in this House while 
replying to the Budget debate on the 
23rd March, 1957. He said: 

"We have served this country 
well and in doing so, we have 
served the poor man ill because 
we served the vested intere'ts ex-
traordinarily well, because we 
wanted the wealth of this country 
to grow. 

I know that money was going 
into thE' black market. I know 
that taxes were not being paid. I 
knew huge profits were being 
made because we gave quantita-
tive protection of a blanket 
nature. 

I knew that we bled the con-
sumer of this country white be-
cause we were making tho:e en-
terprises charge whatever the 
market will bear ..... , We did not 
do it in the interests of private 
entel'prise. Maybe, all this helped 
to further the interests of private 
enterprise. " 

That i; what the ex-Finance Minis-
ter said. 

Then one point more about the 
prices. The other day the han. De-
puty Minister of Finance showed 
something and said that prices had 
not gone up. I am not going to ans-
wer that; the pt'ople in the counU'7 
witl answer that, because when we say 
that the prices have gone up it is 
denied here. Bui the Third Five 
Year Plan on page 121 has definitely 
said certain things which, I am sure, 
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the hon. Finance Minister will ac-
cept. It ha; said: 

"The Second Plan has been 
charac-terised by a persistent up-
ward trend in prices .... Over the 
five-year period, the rise in general 
index of wholesale prices has 
been about 30 per cent; food arti-
cle; as a group have. gone up by 
some 27 per cent; industrial raw 
materials by 45 per cent; manu-
factures by over 25 per cent." 

This is what has been said in the 
Third Five Year Plan. So far as the 
prices are concerned, the people are 
suffering. As far as the Plans are 
concerned, the Plans also wi}! be 
sabotaged because if we allocate Rs. 
100 crore; for a project and if price~ 
of cement, iron and steel and all 
these things go up, certainly we will 
not be able to complete that project 
within that amount. There is no 
stabilisation of prices. The Foodgrains 
Enquiry Committee had recommended 
State trading in foodgrains, but that 
ha; been thrOWn to the winds and 
there is no question of that. We have 
to adopt some methods like co-opera-
tive marketing societies. 

The other day we asked questions 
about yarn. We have got letter~ say-
ing that prices of yarn have gone up. 
It is also admittl'ltl here that there's 
a slight increase from 1961-62. If the 
price of yarn goes up, what will lnp-
pen is that lakhs and lakh; of hand-
loom workers will not get yarn and 
become unemployed. So, it will hit 
the industry, it will hit the 
common man and the enthusiasm 
to work and produce more will not be 
there, if there is no stabilisation of 
prices. We have not been a,ble to do 
it in the FiT3t and Second Plan 
periods. We have to do it or else we 
will not be able to inspire the people. 

1'he other day the hon. Finance 
Minister said that we are demoralis-
ing the people. Nobody can demora-
lise, the people. If he says something 
that h not real, it will demoralise the 

people. Certainly we want to arouse 
the people and see that they are able 
to do away with these difficulties. 

The hon, Finance Minister said that 
taxa tion policy has been accepted 
by the people. I do not know how. 
Anyhow, it is for the people to say 
whether what we have said about the 
taxation policy and the price policy i, 
right or wrong. If we are wrong, the 
people will teach us a lesson. If the 
people have accepted it and there is no 
discontentment, certainly we will learn 
a lesson Or else the Government will 
have to' understand this and ,'ee that 
something is done as fal as lhese two 
things are cOllcerned. 

The hon. Finance Minister said that 
he doe; not believe in figures and 
other things. He said he believes in 
commonsense and reality. Certainly, 
he has got very good commonsense. 
There is no doubt about that. But 
unfortunately hiB common ense does 
not reach the common man, That is 
the difficulty. His commonsens(' is al-
ways a sense which is in common with 
the ve,ted interests and big business 
in the country. That is only what he 
sees. Whenever we say that there is 
rise in prices he accuses us and says, 
'No'. Whene~er we say, "Take these 
measures and see that you get more 
money by taking idle money", he 
doe; not care for it. I have only to 
say this that the Government accepted 
a socialist pattern of society due to 
the pressure and will of the people. 
Certainly, it is now for the people to 
see. An answer is to be given by the 
people whether as far as the common 
man, t.he majority sections of the 
people arc concerned. thl'se taxes are 
heavy or are a burden and whether 
the prices policy ha, also to be chang-
ed. It is tor them to say. We have 
said what we feel about Ihis. 

Shr! P. C. Borooah (Sibsagur): Mr. 
Speaker, Sir, before I come to the 
points concerning the Finance Bill, I 
wou~d like to make two observations 
on the general points. 
In the first place, my hon. friend 
opposite, Shri Swell, was very vehe-
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ment the other day in saying that the 
Assamese language ha3 been imposed 
in their districts. I do not want to 
go into any controversies, but I want 
to read out the relevant section of the 
Assam Official Language Act from 
which it will be clear whether actual-
ly the As iamese language is going to 
be imposed on the autonomous hill 
districts, as contended by him, or the 
position is otherwise. I just want to 
read this out in order to stop all this 
propaganda and all these incorrect 
statements made from time to time in 
this House. 

This Language Act came in 1960, 
and section 4 of the Act says: 

"Not with standing anything in 
Section 11. only language i which 
afC in U,e immediately before the 
commencement of this Act shall 
continue to be us fOf admims-
trative and other official purposes 
up to and including the level of 
the Autonomous Region or the 
Autonomous District, as the case 
may be, until the Regional Coun-
cil or the Di ;trict Council in res-
pect of the Autonomous Region or 
the Autonomous District, as the 
case may be, by a majority of not 
less than two-thirds of the mem-
bers present and voting decide in 
favour of adoption of any other 
language for any of the adminis-
trative or official purpo 'es within 
that region or district." 

This Di -trict Council is formed com-
pletely by the tribal people and 
people from the autonomous districts. 
So, if two-thirds of the people in the 
Distrist Council wqnt th1t ;t .'''o"lrl be 
revived, only then they can rcv i ve it, 
otherwise not. 

Shrt Swell (Assam-Autonomous 
District·) : May I ask whether th e Act 
applies to the whole State of Assam 
or not and is it not a fact that the 
portio~ which you read out just now 
refers only to the autonomous dis-
trict? Our objection is that you are 
imposing the A-samese language at 

the Stllte level, and so you are com-
pelling us to have the Assamese' 
language. We are not talking about 
the Assamese language at the autono-
mous district level. But you are im-
pO'ing it at the State level. 

Shri P. C. Borooah: This 1., the 
statutory provision. The Act says 
like this. It is up to the han. Mem-
ber to take the Act and read it. I 
am only reading out the relevant sec-
tion of the Act. 

Shr! Swell: You are not reading 
the whole Act, but only a portion oC 
it. I would like you to read the opera-
tive aection ot the Act, the preamble. 
Shrimat! Jyotsna Chanda (Cachar): 

I; my han. friend reading from the 
'Original Act or the amended Act? 

Shrt P. C. Borooah: This is the-
amended Act. 

Shri Swell: Please rearl the ope-
rative part. 

Mr. Speaker: Or~er, order. Tht 
hon. Member might proceed. 

Shrt P. C. Borooah: Let me read' 
section 6 of the Act: 

"Not withstanding anything in 
Section 3, any examination held 
<by the Assam Public Service Com-
mission which immediately before 
the commencement of this Act used 
to be conducted in the English 
language ,hall continue to be so 
conducted till such time as the 
use thereof is permissible under 
clause (2) of Article 343 of the 
Constitution of India." 

From this ,ection the hon. Member 
can construe whether actually the 
A samese language is gaing to be 
imposed on the hill districts Dr the 
autonomous districts. 

Shrl Swell: Please read also the 
operative clause of the Act. 

Mr. Speaker: Order, order. The 
hon. Member shall have some oppor-
tunity t" ~ay that it means somethinj. 
different. 
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SbrlmaU lyotsDa Chand&: Please 
read out the preambl~ to the amend-
,ed Act. 

Shrj Swell: That is also my request 
whIch he is consistently refusing and 
hiding certain facts from the House. 

Mr. Speaker: The preamble he need 
not read. If he has read out the 
-clauses, where is the p.ecessity for 
reading the preamble? 

Sbri p. C. Borooab: Yes, Sir, that 
.is th" point. Anyhow, I do not IVant 
to deal with this matter fu"ther. But 
I say that the Assames" I~nguage is 
not going to be imposed on the auto-
nomous districts. That i;; the statu-
tory pr0vision. And I do not think 
there is any meaning in dilatin~ on 
the subject or saying incorrectly that 
the Assamese language is going to 
be imposed on them. 

Sbri Swell: That is incorrect. 

Shri P. C. Borooa.h: Then, when my 
hon. friend Shri Bakar Ali Mirza was 
speaking about national integration, 
he also at the close of his speech 
warned against separate hill districts. 
However, I leave the matter ther". 

My ';;econd observatiun is this. We 
take pride in our indmtrial produc-
tion, we say that we have done very 
. weI! and that our industrial produc-
tion has doubled since 1951. It is a 
very commenda-ble thing. But we 
have to see the other side a 1'30. wh,,-
ther we have been able to fut.H th~ 
promises and assurances given from 
tim,' to time that the backward areas 
will be developed. When the debate 
Qn the External Affair;; Ministry was 
'held here, almost all Members were 
very enthusiastic in saying that the 
border areas should be developed and 
th3t the economic condition of the 
people living in the border areas 
should be improved, But coming as I 
. do from the State of Assam which is 
a border State, if we examine the 
industrial progress made therein, 
'what is it th~t we find? To what 
. .,xtent have we progreS'sed and deve-

loped that area? The other day it 
was announced in the papers that for 
the next tcn years to come there will 
be no industry in Assam on account 
of the power shortage. Thi, is the 
position in Assam which is a border 
area where we have said that we are 
going to develop the area and where 
the people haVe to be kept satisfied. 
On account of there being no indu'<-
trialisation, no employment oppor-
tunity has occurred. In the tea 
gardens which have been running for 
a hundred years, the local people 
wcre recruited as employees to work 
in the tea gardens under the British-
ers. Now, with the changing of hands 
from BritiSh to Indian, unfortunately 
even the local people who were in the 
employment of these gardens are 
being gradually replaced by the peo-
ple from the States of those persons 
who have purchased those gardens. 

There is no industry, and the con-
dition of the existing industry is such, 
with the rC'5ult that this has brought 
in very much disaffection amongst the 
young people of that State. The 
matter came to such a pass that a 
body like the Assam Legislative 
A:;sembly had to pass a resolution 
drawing the attention of the Central 
Government to this state of affairs. 
So, Sir, I want that in our develop-
ment and planning, this side Of the 
matter shOUld be well considered and 
it should be seen that that area is also 
industrialised, employment oppor-
tunities are created, and the young 
people are able to find employment 
and thus kept at least partly satIsfied. 

Then, I come to the Finance Bill 
and I want to make two or three 
observations. As regards taxation, 
there is attack from many quarters 
for plugging the loopholes in tax 
evasion. There is tax evasion. We 
have to plug the loopholes. Our new 
Income-tax Act has been in operlition 
since 1st April 1962. It has got some 
salient provisions. I hope tax evasion 
will be possi-ble to be plugged and 
there will be less evasion. Let us 
hope so. It is only three month • 
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since the new Act has come into forct:. 
I want to make one suggestion. 
Formerly, notices were issued indivi-
dually and a general notice was is.ued 
to furnish accounts. Under the new 
Act, there is no provision for such 
issuing of notices. In our country, 
people are not yet very conscious of 
their legal obligations. I think it 
should be issued individually and also 
a general notice so that people are 
not put to trouble and for no fault 
·of theirs, charged later. 

As regards tax collection, the Fin-
ance Minister gave a statement show-
ing that while the gross demand 
'Shown as outstandini was about 
Rs. 300 crores, the effective demand 
was only Rs. 150 crores. He also said 
that this is due to appeals, cases, 
injunctions, mandamus petitions and 
so on. Moreover, the outstanding 
figures are normally takcn as th£y 
stand on the last day of the financial 
year. Maximum demand is generally 
raised by the taxing authorities in the 
months Of February and March, when 
in a hurry they used to complete 
maximum number of assessments, 
especially thOse which are going to be 
time-barred. As a rule, the demand 
raised in the month Of March is due 
to be paid in April. In this way, 
arrears of tax mount up. I think, if 
the provlslOns made in the new 
Income-tax Act are rigidly foJlowed 
and stringent measures adopted for 
advance payment of tax, the arrears 
will be much less. 

Regarding excise duties, since 1956-
57, while customs duty increased by 
20 per cent and tax on income 
increased by 73 per cent, the rate of 
increase in the case of Union excise 
duties was 175 per cent. The number 
of articles in the list is increasing year 
after year and 18 new items have 
been included in this year. Justifying 
the excise duty, in his budget s""ech, 
the hon. Finance Minister says; 

''It is only natural that a major 
'Share should come from the 
Unioll Excise duties." 

1062 (Ai) LSD--5 

He also said, whether the indirect 
taxes hit the poor more than the rich 
depends upon the kinds of commodi-
ties that are subjected to indirect 
taxes. Unfortunately, that principle 
does not appear to have been care-
fully observed while selectini the 
commodities. The following aems do 
come in the daily use of the low 
income group; cosmetics and toilet 
preparations, Of course, cheaper 
quality, patent and proprietory medi-
cines, some varieties of plastic 
material, cotton yarn, woollen yarn, 
kerosene, match, paper and tea. I 
think these things should have been 
excluded from excise duties. 

Regarding direct taxes, out of 443 
million people, only 1 million people 
are paying direct taxes. Again, if we 
consider the wealth tax paycrs, the 
percentage comes to . 5 per cent in 
this country. Like the hon. Finance 
Minister vcry few people have got 
any sympathy for them. Sympathis-
ing with the salaried group who 
generally belong to the low income 
group, the hon. Finance Minister 
granted 50 pcr cent relief on the  tax 
on salaries. But, what does the con-
cession amount to? A person with an 
income of Rs. 800 per year, will 
get a benefit of Rs. 6 and naya paisa 
67 only. This is the concession we 
are going to give to the low income 
salaried people. But, he has to pay as 
excise duty on the consumer goods 
that he uses, a much higher amount 
than Rs. 6 and naya paisa 67. Al-
though the figure is 50 per cent, the 
reliet is not to that extent. 

Lastly, coming to tea, I do not know 
whether you will give me a few more 
minutes. 

Mr. Speaker: One minute he can 
have. 

Shrl P. O. Borooah: So far as tea is 
concerned, I need not say that tea 
plays a very vital part in our exports. 
It is the biggest foreign exchange-
earner and the tea industry is the 
biggest employer. It is very Idnd ot 
our Finance Minister-and he is 
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praised very much for that-that ~ome 
relief has been given for th,~ export of 
tea. But, the excise duty on the com-
ponents of the tea chests which are 
required for exporting t::-a-plywood, 
aluminium foils and laminated 
bRttons-is counterbalandng ~he cnn-
cession. I think in the pXCJse duty Con 
tea chests used for the ~xp"rting of 
tea, relief should be give,. 

Tea i, the cheapest bever "E:e 111 the 
world. India is a poor country. Indian 
people should not be denied this 
beverage. By increasing t11'~ eXCl~t: 

duty, we are going to make intCl'ildl 
tea very costly. I requbt the hon. 
Finance Minister to ju;t glH: up this 
excise duty sO that poor people can 
drink this cheap beverage. People 
want this beverage to stimulate them-
selve's. If they do not gl" stimulu\JOn, 
they cannot work. The Prime MlIlis-
ter says, Amm Iwram Iwi. We do "ot 
want Arum for nothing. We want to 
work. To work, there mu.;t be ,'om" 
stimulant. Tea being the cheapest 
beverage, I think the incre:tse in 
excise duty which is propGst'fl on local 
consumption may be given up. I hope 
he will reconsider th;"; matter and see 
his way to allow the poer people to 
drink at least tea to get stimulation 
for their work. 

Shri Sham Lal Saraf (Jammu and 
Kashmir): Sir, I support the Finance 
Bill that is before the House At the 
moment. In view of the fact that we 
have a federal political 'set-up in the 
country, I would like tr, draw the 
attention of the hon. Members, more 
particularly Of the Governm~nt 

Benches to what I say hereafter. At 
the moment, we raise our rcvenu(->g in 
the shape Of land revenue, taxes, 
cesses, return on investn,ents by way 

of interest, rents, dividenel when it 
accrues, etc. All these taxe,; are being 
raised at three leveh;: first, local 
taxes, second, State tax", and third, 
Central taxes. From the experience 
that I have gained while working in 
a State, I have found t.1U' some sort 
of a common understandin~l is lack-
ing at all the three levels, I have 

seen that local bodies hav(' a grouse 
with regard to certam matters and 
feel that the States ar~ making in-
roads into their provinc.~. Also the 
States at certain times have been 
grousing and grumbling with regard 
to certain matters that the Centre IS 
making inroads in theJr sphere of 
taxation. I would submit that in 
order to forgo a comma.': understand-
ing and to have a properly demarcat-
"d sphere for taxation, the Finance 
Ministers of all the Shks, and all 
cOJ1l,(,l'ned, should mCl': under the 
guidance of th" Centr,ll Mlni,tcr of 
Finance a's e,rly as pos.;ic .,~ and alsl) 
constant)v in ordl~r to dl;':':UO:;~ matters 

with rt'g~rd to taxation, in so far as 
the raising Of taxes ail CJ\Tr the cOU!l-
t,:y lS concerned. 

13.31 hrs. 

[MR. DEPUTy-SPEAKE" .. he CI,,,id 

At present, I have s('e1, fOJ inst~lnct:, 

local boelies grumbline ahout l'nter-
tainml'nt tax and house tax and ,,0 on, 
and saying that these ar 2 within their 
sphere of taxation, and t!1a( the States 
have got nothing to dC! WJth th~m, 

while on the contrary, tre State Gov-
ernments say that tho,"~ taxes iie 
within their province. 1 have seen at 
a number of places dil1eren('es bet-
ween the local bodies, thr, corpora-
tions, the municipahtie; and so on and 
so forth and the retrospective State 
Governments. 

Similarly, the other day, It was 
mentioned that in the Finance Bill, 
company taxes had been abolished, 
but in their nlace, coq,cration taxes 
had been levied. The S',,,c,' fecI th3t 
('omp3ny taxation waJ within theIr 
sphere Of taxation 3nci corporation 
tax within that of tn!' Centre. I do 
not know whether tile Ccontrai Minis-
try of Finance has hp,l discuSSlOllS 
with the States and obtained their 
consent or at least h'IJ consultations 
with the States, before the company 
taxes were abolished. 
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Therefore, with thi3 kind cf th ;ng 
going on in the country, and more 
particularly, when Slate ~fter Slate is 
falling in line with panchaYllt raj. it 
becomes all the more nccessRry that 
under the gUIdance of the Central 
Minister Of Fin3nce, this ~ ,xation 
bu,ine';; all over the country at all 
lcvels should be codified an<i Rome 
sort of undcrstanding should be creat-
ed so that there will be very little 
bickerings either at the local level or 
at the State level or at the Central 
It'vel. That is the first point that I 
would like to submit. 

Keepillg that 111 VICW, as far as the 
proposed taxes are concerned, I think 
the Central Government arc within 
their I'lghb to impose those taxes. and 
more particulal'ly so, I would say, 
bec'duse "v en afler raising these taxes, 
we are llot going far ahead as far as 
lnf'L~ting till..' 11Drnlal expenditure plus 

the expenditure on planning of the 
country is concerned. 

Very rIghtly, the Central Govern-
ment have been getting foreign aid by 
borrowing or getting loans from 
when'ver they can on terms that are 
acceptable to us, I should say that as 
regards the way in which the Finance 
Minister has explained the poricy of 
Government in regard to foreign bor-
rowings, I am alJ praise for it. Here, 
1 may say also one more thing, I have 
had several occasions to go out 'and 
see some of the foreign dignitaries, 
more particularly, those people who 
have been helping us with finances, 
say, in Great Britain and some other 
European countries, and I am happy 
to say-I have not mentioned it to the 
Finance Minister So far-that the 
Finance Minister has been able to give 
a really very gOod impression to them, 
I may tell j au in one sentence that I 
have heard from very high dignitaries 
sayil.1g that here is a gentleman about 
whom you can say that what he means 
he says, and what he says he means. 
Therefore, all that our Government is 
doing must receive appreciation from 
all qua:ters. 

At a time when there are So many 
bickerings and misunderstandings and 
pOlitical difl'erences between different 
schools of political thinking in the 
world, it naturally follows that people 
who have got might or who have got 
finance try to bring others under their 
influence, if they can. As regards the 
policy that our Government are fol-
lowing to this day, and the policy that 
has been laid down by the party whiCh 
is represented by our Government, I 
should sa;), that they are very rightly 
following a policy which is conducive 
to the crcatioo of our proper influence 
in the world, and which has really 
helped in a number of ways. People 
who have been slaves like us or peo-
ple who are economically backward 
and so on and So forth, have benefited. 

Of course, funds are needed by our 
country, I have heard some gentle-
men saying that our Government are 
begging from cou~ltry to country. 
Some people objected to our borrow-
ing from others, I do not quite know 
what to say, A country that is so 
poor, a country that has remained 
a slave for centuries, and a country 
that is vastly populated is trying to 
forge ahead economically, politically, 
socially and what not. No doubt, the 
country has gone through a great 
struggle politically, ad it is a happy 
augury that we are free politically. 
But that political freedom will mean 
nothing unless and until we are free 
economically, and the social condi-
tions of the people are bettered 
in the country as a whole, not in one 
State only or of onc particular com-
munity only or of on" section only, 
but of the entire population of the 
couilltry, 

Keeping that in view, unless money 
is obtained, it is impossible to crcate 
Or produce more money, I am very 
happy that the way in which our Gov-
ernment are working at tbe moment, 
and the Way in which they are nego-
tiating to get funds, and to gct loans 
and other assistance is really in the 
interests of the country, and it is 
consistent with the polic, that we are 
following, and the way in which we 
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all, going is such that, I think, we are 
moving along the right lines. 

Before I proceed further on this 
point, r feel that there arc one or two 
matters that need our special consi-
dc·atioo. The way in which the 
country is progressing is all right. To-
duy, we are getting loans, but unless 
we really have a self-generating eco-
nomy, the way cannot be clear for us 
in the future to repay thosc loans. I 
feel that these are really the means 
only; whether We borrow Or We get 
aid under the lend-lease agreements 
and sO on, these are olnly the means; 
the ends arc that we should be in a 
position to repay thosp loans, and year 
aile " ye3r, our borrowings should 
become less and less, and \ ear after 
year, we should produce' sufficient 
wealth in our own country. and we 
should create our own capital which 
will enable us to invest it and rein-
vest it so that there may be very little 
necessity for borrowing from foreign 
countries in the future. 

At the present time so much is 
being said, and all effort s are being 
made in order to improvl' oul"-export 
trade. Before I place before the 
House my viewpoint in regard to this 
export trade, I want to make a sub-
mission, and that is about our socialist 
pdttern o( ecooomy. To this day, J 
have heard speeches from several 
Members; ever since I came to this 
House, I have heard several speeches, 
but I must admit quite frankly that I 
have become none the wiser as a 
result of the speeches which I have 
heard from the gentlemen who have 
tried to speak something on socialism. 
The other day, I asked a question of 
the leader of the PSP in which some 
of our best friends are working, and I 
wanted to know from hjpl what his 
conception of socialism or socialisation 
or socialistic pattern for the country 
was. But he did not explain anything 
at all; rather, he evaded my question. 

Before I explain what I feel about 
it, I want to say tha t there are one or 

two things about which we should be 
very clear. The policy that this. 
Parliament had adopted, and the deCI-
sion that this Parliament has taken is 
that the basic thing in our socialist 
pattern of society is mixed economy. 
We haYe said that our economy will 
be mixed; by 'mixed' is meaflt that 
there will be the private sector and 
along with it there will also b~ the 
public sector; and the schedules also 
have ben clearl,· demarcated and also 
guarantcl'd for the private sector. 
TIll're is al,o another sector where 
both the publtc sector as well as the 
private ,'ectal' conjointly run econo-
mic units and factories and what not. 
Also, it has been mentioned that there 
will be a co-operative sector too, I 
have not quite bem able to under-
stand what co-operative sector means 
so far. No doubt, co-operation should 
certainly be a movement. I am per-
fectly in agreement with the han. 
Member who spoke from the Opposi-
tion about co-operatives being dealt 
with as a movement. That has not 
been done so far in the real sense of 
the term. Therefore, the co-opera-
tives should be treated as a move-
ment, and once this movement 
develops in the real sense of the term, 
certainly, the objective can then be 
changed. 

Shrl Barish Chandra MathUr 
(Jalore): Rather, he was opposing it. 

Shri Sham LaI Saraf: I know that 
he was supporting cooperatives as a 
movement. I heard him very well, 

Having agreed that there will be a 
mixed economy and there will be two 
sectors, I do not understand why 
sometimes confusing statements are 
made from different quarters, and 
sometimes even by some of the Minis-
ters. They say that they cannot allow 
economic power to be retained in the 
hands of a few individuals. Once we 
have agreed that we shall have two 
sectors, and we have also decided in 
detail under what conditions the pri-
vate sector has to function and so on, 
I do not know where from that con-
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fus;on can aTisc now. Today we 
are very happy that we can tax our 
hugh-income people even up to 87 per 
ccn t. That means that this is one of 
the highly taxed countries of the 
world. We have to keep that in view. 
I cannot gQ inb r.e~a:h as to the 
conditions of worbng because there 
is not so much time at my disposal, 
but I mllst SCly this (l1"t we must bear 
in mind thnt ours is n mixed economy. 
The public o;ector is there ancI the pri-
vate sector will also bc allowed to 
function, but it shall function on the 
terms and conditions laid down, as 
laws, rules and regulations that are 
there. That being, so, I wish that 
henceforward whenever our leaders 
who are at the helm of affairs talk 
about these things, they do not create 
more confusion Or make confusion 
worse confounded. 

Coming to exports, today there is 
certainly an att"mpt not only to im-
prove our export trad" but to try to 
export as much as we can. The other 
day I read a statement by the Minis-
ter of International Trade ion which he 
said that the question of "xport trade 
shall have to be dealt with as an 
emergency measure. Personally, I do 
not know how an emergencv measure. 
can creep in an established trade or 
commerce. I may say that one has 
to go very cautiously and very care-
fully in creating and establishing trade 
and business relations wherever we 
can. 

Here I come to the role of trade 
missions abroad. Maintaining trade 
missions abroad with a view to im-
prove our export trade may mean a 
lot of expense. I hav0 had occasion 
to see some of our embassies trade 
c"ntres and other offices in foreign 
countries. If C10.:" egenci0s are galv-
anised, a lot can be done by way of 
export promotion. But here I have to 
make some suggestions. When We 

appoint Commercial Secretaries 
in these Embassies, we should see that 
th!' proper men are chosen and ap-
pointed. I have seen some gentle-
men at those posts who are very 

intelligent and academically highly 
qualified, but when you talk to them 
about commerce and industry, you 
filld that they arc not so well up. 
am v.;ry happy that the Minister of 
Stat", in the Ministry of External 
Affairs 1S here. I hope she will be 
kind enough in seeing that when peo-
ple are appointcd to these posts, such 
people are appointed as are properly 
qualified to do this type of work. 

Then wherever exhibitions or shows 
are organised, they should be proper-
ly organised with proper men in 
charge who could talk about the 
things that are shown there. I have 
seen at these shows people in charge 
who have not been able to explain 
business aspect of the articles they 
are showing. Exhi:bitions are being 
organised in foreign countries. I have 
s('('n such exhibit:om But there is 
nobody there to explain business as-
pect of the things on display. There-
fore. these exhibitions should be pro-
perly organised with proper people 
in charge, who could effect on the 
spot sales and explain the things eX-
hib'ted. 

I may quote an instance here. When 
was in Zagreb in Yugoslavia, there 
was a big show. But I could not find 
a singl.' man from ollr side who could 
explain the things we exhibited .'I,d 
who could effect On the spot sales. 

No doubt, the Minister of Intcrna-
t;onal Trade has sa'd that they are 
encouraging manufacturers lexporters 
as well as export houses. Where the 
manufacturers I exporters have got re-
sourcdulness to do it, they should 
certainly be> encouraged. But more 
particularly, ('stablished business 
houses should be encouraged; estab-
lished exporters should be encourag-
ed. I think through their effort a lot 
can be achieved. On behalf of Gov-
ernment, there should be supply of 
proper commercial intelligence to help 
and guide them. 

One thing more. There are two 
k;nds of economies in the world-the 
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socialist economy and capitalist eco-
nomy. Countries with socialist eco-
nomy always prefer to deal on a gov-
ernment to government basis. They 
would prefer to deal with government 
agencies rather than with private 
dealers. I hope the hon. Finance 
Min:ster will see that in such cases, 
we have proper governmental agen-
cies to trade with those countries. 
That will be conducive to improving 
our trade with those countries. Then 
again, countries with a capitalist eco-
nomy, prefer to deal with private 
firms and private manufacturers. 
There we should encourage private 
agencies to trade with those countries. 
If we trade with those countries 
through estabLshed business houses 
who have experience and command 
goodwill in the field, I believe our 
efforts will always be successful and 
fruitful. 

Mr. Deputy-Speaker: The hon 
Member's tim" is up. He should con-
clude now. 

Shri Sham LaI Saraf: I will con-
clude in a minute. 

I was going through the 42nd Heport 
of the Public Account, Committee, 
]961-62, Vol. II. On page 69, while 
referring to commercial exhibitions in 
foreign lands, thl'Y say that goods that 
ought to be sent are not sent ;n time. 
At the nick of lime they are sent by 
air. I found in Austria that a number 
of exhibitors were waiting 10 get 
their staff so that that they could sell. 
But they could not get anything till 
the exhibit.ion was almost over. 

In vicw of these things. we should 
tighten up measures to see that the 
object we have in view is achieved. 
Unless we improve our foreign trade, 
it will be difficult for us to earn the 
foreign exchange we need to cover 
our deficit. and ~ba have foreign re-
serves on hand. With these words, I 
support the Bill. 

Shri Narendra Singh Mahida 
(Anand) : Finance is a very tricky 
business. I quote Bharthrihari: 

~~l1rr : mill!'rP.il'l!'Rr I 

So 'kanchana' is a very important 
thing in the world which affects our 
nation as well. The Finance Minis-
ter has to deal with one of the most 
difficult questions in our country to-
day. 

We need money. But the money is 
not there. YM we havl' to find means 
to get it. The main sources from 
where monev can come are: from 
foreign cou~tries, and from produc-
tion and labour by our own popula-
t on I am afraid the country as a 
whale has not yet realised the eco-
nomic crisis we aroe facing, and many 
of our educated people also have not 
been putting in hard labour, as they 
should. to improve conditions in the 
countro·. 

Condi lions in the villages arc still 
very primitive, and though we are 
heading for becoming one of the fore-
most industrial nations in Asia, the 
kingp:n of our economy, agr;culture, 
has not yet come up to the mark. I 
wish to draw the attentian of the 
Government as well as the country to 
the fact that unless we improve the 
condition of our villages, we are not 
going to have the much-sought-for 
Lakshmi, wealth. Real wealth lies 
in all round increased productivity-
not merely produc:ng stpel. I learn 
that our ~aximum production of steel 
is equal to just a few days steel pro-
duction of United States of America. 
If we are running after a mad race 
of producing only stl'el and neglecting 
other factors, it is not going to help 
Us much. I am very sorry to learn 
that the country is not paying enough 
heed to our great leader Mahatma 
Gandhiji and we are soon foregetting 
his ideals. The first ideal is that the 
Ministers should not draw salaries 
more than Rs. 500. We should all 
wear khadi; this is what I feel. Khadl 
helps the villages to feed themselves. 
The primary function of uplift of the 
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villages is not yet heeded and 
we are all talking of lifting up of 
our country. I shall narrate an ex-
ample. An incident of an education-
ist, Philip Neri who took a group of 
students to the art museum and talk-
lId in front of the impressive statute 
of "The Thinker" the famous teacher 
shook his head sadly. "Beautiful"-
he exclaimed. "But what a pity", 
Asked ''Why''-he exclaimed. "He 
is always thinking but neVer doing". 
So I remember, all the wonderful 
plans we have made will be worthless 
if we do nothing to put the planned 
suggestions into practice. This coun-
try is a very old country and we have 
good traditions. Our philosophy is 
based on tyag and not merely in 
acquiring the material or economic 
wealth in having radios and air cool-
ers and air conditioners and such 
luxuries. We must learn to live simply 
I r('Qul'st the Finance Minister to cut 
off all imports which are unnecessary 
tn thi.< country. We must conserve 
nur foreign exchange by drastically 
cutting off all luxuries. Let tll-'re be 
no cars imported and let no toilets or 
wate-hps or comemics be imported; 
their imports may be totally banned. 
Unkss we take some drastic measures. 
I do not think that we shan improve 
our fon,jgn exchangp position. 

Taxation has reached a very high 
level and I shall compare it with the 
other ('ountries. The p<'rsonal income 
tax at fl7 per cent. India will now 
hav(' the high!'st rate of tax in 
the world, for that level Of income. 
For an income of Rs. 1 lakh, th!' tax 
is onl, 23 per cent in the United 
States' and 46 per cent in the United 
Kingdom a.< against 54 to 60 p!,'r cent 
in India. Further, whereas the maxi-
mum rate of tax is reached in the 
USA only at the l('v('1 of Rs. 15 lakhs. 
and in thE' UK at a level of Rs. 2lakhs, 
in India the high!": 1'<,',' is <1ttracted at 
such a low level a., Rs. 70,000. That is 
why there is discontent among the tax 
payers who are about a million as 
against the 443 million population. If 
we take so much from those one mil-

lion, we should also remember that 
they have in their hands the produc-
tion of this country and they have the 
brains. The saturation point has been 
reached in taxation. I am not merely 
defending taxation on this one mil-
lion. I do not pay income-tax. I am 
an agriculturist and my agricultural 
Income does not go more than 
Rs. 4,000. I am merely saying that we 
muct allow these one million people 
to work. If we divide all their wealth 
P3ch one in this country will get 
about 87 nP. That wil not carry us 
anywhere. 

An han. Member of the House talk-
ed about nationalisation of banks. We 
have been talking of nationalising 
everything. We talked of nationalisa-
tion of all gold wealth. That is a tota-
litarian method. I do not think that 
India, with its faith in democracy, 
will think of gathering all the gold 
forcibly from the people. We may 
ask the people to give their gold 
voluntarily but we cannot go with 
bayonets and capture all the gold. All 
this talk of nationalisation, particular_ 
1y of banks, will not, I think, help us 
much. Those countries which have 
experience of nationalisation have al-
so realised that it does not carry them 
far. The main difficulty is to produce 
and export. Our export industries 
are not up to the mark. For instance. 
tea is one of our most important ex-
port commodities. GOvernment 
helping the tea planters. But some 
of our business people do not main-
tain the quality of tea and so our tea 
is losing ground in export market. 
Quality must be improvE'd. Govern-
ment is paying attention. If the busi-
npssmen also do not think of improve-
ment in the quality of our export 
products, I do not think our 
exports will increase. The other 
day the hon. Minister of Inter-
nat.ional Trade said: export or 
perish. lam entirely in agreement witl" 
him. Unless we improve our produc-
tive capicity and also the quality, we 
will not sell our goods in foreign coun-
tries. Unless we raise money from in-
side or outside, we are not going to 
improve our standard of living. If we 



Finance JUNE 15, 1962 (No.2) Bill 

[Shri Varendra Singh Mahida] 

request our people to live simply, 
people laugh at us now. I am moulded 
in the Gandhian way of thinking. But 
Gandhian methods are not much liked 
today and I am afraid our Ministers 
also as a whole do not practise what 
they preach. 

Dr. M. S. Aney (Nagpur): The Fin-
ance Minister does. 

Shri Narendra Singh Mahida: Ours 
is a poor country. Unlees we praetise 
that what we preach, I do 110t think 
that we shall make much headway. 

I quite support the Bill on the ex-
Pre.ident's pens'ion. 

14'3 hr5. 

Mr. Deputy-Speaker: A 3eparate 
Bill is coming. 

Shri Narendra Singh Mahida: We 
shall heartily support it. I do nut wish 
the ex-President to be a rubber-stamp 
of the party in power. He must ex-
press himself and say what he thinks 
because we hold him in high respect 
and we want the people to think, feel 
and express themselves freely so that 
our democracy whiCh is getting into 
stride shall go on by the experience of 
su~h respected persons. 

Shri D. C. Sharma (Gurdaspur): 
think to describe the ex-President as 
a rubber-stamp will not be very wise. 

Mr. Deputy-Speaker: Order, order. 

Shri Narendra Singh Mahida: Of 
course, I know a BilI is coming in res-
pect of the ex-President. We must also 
cut down all our wasteful expenditure 
which IS quite large compared to our 
country's wealth. As I had referred to 
it sometime back, all our expenditure 
in the Rashtrapati Bhavan, Raj 
Bhavans or Governors'! hou!leS must be 
cut down., and all expenses of show-
manship must be removed. All pomp 
and show must disappear. I quite 
notice that the Central Government 
Ministers now do not fly any flags, 
and the Prime Minister also is using 

a smaller car. All pomp which is 
unnecessary should be removed. We 
must have an all_round economy and 
it must start from the top people. I 
have great regard for the Finance 
Minister who always preaches what 
he thinks nnd he always sets good 
examples. He has a very simple way 
of living also. When he says that 
people should not drink tea or liquor 
or must live simply, people mock at 
him, but I am in agreement with him 
that unless we learn how to live 
simply things are not going to im-
prove. 

I also wish to speak briefly about 
defence, because it is vitally linked 
with finance. Much of our expenses 
are heing taken up by the Defence 
Ministry. We must realise that a9 
we are Jiving in a world which is 
day to day preparing for more arms-
-we have a small army, a smali air 
force and a small navy-and as time 
will show, we shall have to prepare 
very heavily with armament as the 
race is going on all over the world. 
Bes'ides feeding our people, we shall 
have also to provide for defence 
measures. A Bomber or a flghter plane 
or a battle-ship or any costly artillery 
or ather arms are not going to be 
cheap. They have to be bought from 
other countries. We shall also have 
to manufaciure them and for that 
also much finance will be needed. J 
do not know where we will get all 
that finance from. We have to have 
all these factories here and raise the 
finances for the need of our forces. 

There was suggestion that princes 
should have their privy purses cut. 
Why select the princes alone? Let all 
the big business houscs al90 make a· 
voluntary cut, and let there be pres-
sure from this HOUSe that all the rich 
pcople of India should make voluntary 
sacrifices and if voluntary sacrifices 
are oot made, they shall not remain 
as they are in times to come. The 
world is fact changing and if they also 
do not change their living or bring 
their standards down to a certain 
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level which is acceptable to the people, 
they shall not exist. But I think they 
also realise this, and that is why one 
or the han. Ml'mbers just said some-
thing about Shrimati Gayatri Devi. 
Of course, I am not holding any brief 
for her. I am saying she belongs to 
my party and she has come here as 
a representative of the people and 
she has all the rights to speak and 
defend herself. But she is not here. 
She is trying to live up to the ideals 
of the common person. It will take 
soml'tin1l' but I am sttre she will 
adjust hl'rself. 

Shri Heda (Nizamabad): By going 
abroad! 

Shri Mahida: But now sh .. would 
not go abroad, because that is stopped! 
(InterrlLptio)! I. If she continues to 
do that of coursC'. the people can 
take st~ps against her and I have no 
objection. 

Lastly. I would like to refer to the 
anti_smuggling measures. Gold is 
coming in very easily in this country 
because the rates arc higher here, 
and I desire thut thc unti-smuggling 
measures should be tightened up so 
that gold may not be smuggled into 
this country from elsewhere. There 
are many other suggestions to make 
but for want of time I shall not refer 
to them. 

In the end, I would reque£t all 
Members of the House and also the 
Ministers to practise austerity, to live 
simply and realise that by following 
such a practice we shall be able to im-
press the people. Otherwise, I am 
afraid the people will 'impress upon us 
soon and they will not wait for the 
existing affairs to continue. 

,slu'i P. K. Deo (Kalahandl): By 
what time is the Finance Minister 
going to reply to the debate? 

Mr. Deputy-Speaker: I was coming 
to that point. The general discussion 
of the Finance Bill is to be over today. 
We started at 1:1'20. The balance of 3 
hours 50 minutes left over for the 
discussion will be over at 4'10. I shall 
call upon the Finance Minister to TC'ply 

at 3'15. The Private Member's Resolu-
tions will be taken up immediately 
after the Finance Minister finishes his 
reply at about 4'10 p.m. The House 
will sit till 6'40 p.m. 

The Deputy Minister in the l\linistry 
of Finance (Shrimati Tarkeshwari 
Sinha): Mr. Deputy-Speaker, Sir, the 
discussion on the Finance Bill was not, 
as usual, confined to the provisions of 
tile Bill. Although a large number of 
speeches that were made contained re-
marks on tax proposals, quite a num-
ber of points were also made about the 
general economy of this country, .,bout 
the prices, about the external and in-
ternal resources and about the progress 
of the Plan and also about the process 
0' development in the public and pri-
vale sectors. Most of these points will 
bc covered by the Finance Minister 
himself, but I have iakr'n this opportu-
nity to comment on some of those 
points. 

Hon. Members have spoken again 
and again on these very points and the 
replies have bC'en given to them, and 
yd. thosp Vl'Ty issues have been raised 
again and again probaly because of the 
importance of those subjects. One does 
nol mind the subjects being raised 
again and again because it probably 
creates an opportunity for us to 
corre'ct certain misunderstand'ings 
and offer certain clarifications. 

The han. Members, Shri P. K. Deo, 
and Shri A. K. Gopalan, and also a 
few others have complained about thp 
rise in prices. Shri A. K. GopaJan 
had raised this point last time also. 
Many non. Members have raised this 
point again and again. But when han. 
Members compare these figures and 
tte statistics during all these years, 
they perhaps forget the most signi-
(kant factor in the pricing system, 
and that is, the relative prices. Shri 
P. K. Dca said that since before the 
war the value of money has gone 
down. He quoted the figure of 20 nP. 
I do not· agree with what he has said. 
Yet, I agree that the prices have 
risen, and the ,prices have to be 
settled on some equitable basis, so 
that the basic stability is maintained 
in this country. But then he totally 
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-overlooks the enormous inflationary 
pressure during the war and imme-
diately after the war. I would like 
to ask him one question: are we res-
pOlls'ible for what happened in the 
war and immediately in the post-war 
period, and for what happened in the 
British regime? Are we responsible 
for that? Is it the normal phenome-
non on which to compare the price-
line of today? If we compare the 
rise in prices in those years during 
the war period and immediately 
during the postwar years, we shall 
find that the increase in prices which 
has occurred in the last 10 years. 
since we have taken to planning. only 
represents a fraction of infiationary 
pressures which we had felt during 
the war and the few years imme-
diately afterwards. The annual rate 
of increase in prices 'in India during 
the 1950's and onwards has been only 
2'1 per cent. and this compares quite 
low with the quantum of rise in 
prices during that infiationaTY period. 
Yet. we do realise that this economy 
itself has geared up in the shape of 
war economy-not the disturb'ing 
features of the war economy, but 
certain inherent features of war eco-
nomy. which allow the tempo of 
growth to increase rapidly dur;ng a 
very short span of time. 

Many hon, MembC'rs .,ay that we 
should not compare our figures with 
the figures of other countries. But 
how can we forget that the postwar 
economy or the war economy has 
affected simultaneously almost all 
the countries of the world and what 
has happened in India is als0 very 
much related to what has happened 
in other parts of the world? We have 
increased the tempo of our growth. 
because our economy was so back-
ward and there was no alternat'ive to 
that. The Finance Minister pointed 
out day before yesterday that we 
have to catch up with the threads of 
time. and time is flying away very 
rapidly and quickly. Yet. I would 
like to point out a very significant fact 
which cannot be overlooked by those 
who say that our ('eonomy should not 

be compared with the other econo-
mies of the world. In a number of 
other countries, during the same 
phase of postwar economy, the pro-
blems that the postwar economic 
development brought in those coun-
tries did affect the price svstem and 
the price rise has been much more in 
those countries. In U.K. and Japan, 
it has been as high as 4 per cent. per 
annum. In Pakistan, which is Clur 
neighbouring country and which had 
more or less the same econOlnlC pro-
blems as India. the price rise has been 
3 per cent. per annum. In a number 
of Latin American countries. the in-
crease has ranged between 20 to 30 
per cent. per annum. 

I do not minimise the problem of 
prices and do not also deny that these 
problems require a very careful 
analysis and careful watching. Gov-
ernment appreciate fully the impor-
tance of mainta'ining a reasonable 
degree of staiblity in prices. But the 
price policy is not merely a matter 
of fixation of prices at particular 
levels. which cannot probably 
be maintained in view of the market 
situation. It Is more a question of 
maintaining a balance in the conflic-
ting claims on resources which arise 
in a developing economy. That is 
what requires a constant watching 
and constant tackling of the pheno-
menon. We have been adopting ant! 
we shall continue to adopt a very 
cautious approach to deficit financing. 
Monetary policy has also been 
directed and will continue to be 
directed against the use of bank 
finance for speculative purposes. A 
measure of physical controls is also 
necf'ssm,· to check this. In the final 
analysis. a progressive increage in 

production alone can create conditions 
of lasting price stability. for which 
we are trving our best. 

In the same connection. may I 
point out a number of speakers have 
commented upon the progress of t.he 
Plan and the shortfall in the targets. 
I do not intend to dwell on this 
question at length. But let me say 



Finance JY AISTHA 25, 1884 (SAKA) (No.2) Bm 

that the slowing down of production 
in one or two years should not be 
taken as evidence of failure uf the 
basis forces of development, which 
our planning has brought into being. 
1 would like to repeat once again that 
the industrial output has nearly 
,doubled in the last ten years; the 
averagc annual growth rate has been 
8 to 10 per cent during the second 
Plan period, If. on account of Poor 
Jute Crop and the bottlenecks in the 
fil"d of powe:, coal and tran"port, there 
was a slowing down during 1961, the 
ratc has picked up again and if the 
production tempo of January-April, 
1962 is maintained, we can hope 10 
be back to the 8 per ccnt increase, 
-which can be called the normal in-
creaSe. Therefore. han. Members necd 
not have any apprehension in regard 
10 that. Even in the case of agricul-
tural production. despilP the poor 
weather conditions. as hon. Members 
know, the production of foodgrains in 
1961-62 showed a slight increase from 
793 million tons to 80 million tons. 
'There has bec'n a significant increase 
in the output of raw jute and oilseeds. 

Shri Nath Pai (Rajapurl: May I 
point out that it is not merely the 
han. Members who have expressed 
doubts about the progress of the third 
Plan? It is no less an authority than 
the Planning Minister himself who. 
the other day, coxpressed very gravco 
doubts. You have circulated a pamph-
let-Statistical Inform.ation. Th('re af(' 
45 h"ads th"re, out of which under 
:!8 heads, there arc short-falls in the 
"pcond Plan. That has bpen the 
pattern and the trend st'ems to be 
worst.'. 

Shrimati Tarkeshwari Sinha: The 
production tempo slowed down in 1961 
and there were certain shortalls. Per-
haps the Finance Minister explained 
in his reply to thedebate on his Min-
htry's demands that a certain short-
fall is quite a natural phenomenon 
of Indian economy or any economy. 
Shri Nath Psi, as a student of econo-
~cs, knows that a shortfall is always 

inherpnt in any developmental growth 
or developmental progress in any 
country of the world at any time. 

Hon. Members have commented 
once again on the public sector enter-
prises. They have complained about 
the low returns on investments made 
in public undertakings. My senior 
colleague, Shri Subramaniam, while 
replying to the debate on the demands 
of his Ministry, clarified it amply and 
pointed out certain situations in which 
some of these public sector entel'-
pri es have had to function. But even 
then, hon. Members once again 
thought it fit to raise the point and I 
would once again Clarify it. There 
has been now a tendpncy to draw 
rather unwarranted conclusions, un-
warran ted sense of competition or 
comparison from the statistics that 
have been pre'ented in the explana-
tory memorandum. In analysing the 
return on capital invested in public 
enterprises, one must make a distinc-
tion betwe('n enterprises which arc 
well established and those which are 
,till in the initial phase of construc-
tion Or operation. This is the funda-
menta] code of business and industry 
that a difference is always to be made 
hetween an industrv which is just 
fi:nding its feet in the industrial field 
and an industrv which is well estab· 
lished. You ca~~ot compare the two. 

We have only recently entered into 
the ficold of basic indu;tries in the 
public sector in a big way. Most of 
the projPcts that wc have started, 
therefore, arc still in their infancy, 
and it would take some time before 
they achieve stable and full capacity 
production. By their very nature, the 
hasic industries take a somewhat 
longer period to get established, spe-
ci"lly ",hen Dill' experience and tech-
nical knowhow is very limited. After 
all, I may mention this to the House 
that it took the iron and slt'el industry 
in the private <ector many years be-
fore it was able to establi~h it.elf 
firmly in the country and even this 
was achieved with the help of pro-
tection. Probably hon. Members 
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know that the Indian steel industry 
began to be protected as early a, in 
1924. This protection was given up 
only in the year 1947. They enjoyed 
a long period of protective existence 
ilnd therefore they enjoyed certain 
advantages which the public sedor en-
terprises, especially steel, are nol en-
poying. They have had to face com-
petitive prices from the day they 
started. 

Shri Nath Pai: Competitive prices 
and incompetent handling. 

Shrimati Tarkeshwari Sinha: Very 
competent handling with competitive 
prices. Only those who do it can tell 
about it. whether it is competent 
handling or incompetent handling. 

Shri Morarji Desai: Unfortunate 
incompetent observation. 

Shrimati Tarkeshwari Sinha: The 
j<'inance Minister points out that it is 
prob~bly an incompetent observation. 

But I would also like to point out 
that every phase has a brighter aspects 
which the hon. Member very con-
veniently have overlooked. I would 
like to point out that if one looks at 
those enterprises in the public sec lor 
which have had time to settle down 
and get established, it would be 
seen that the profit they earned 
are by no means insigniikant and 
compare very favourably with 
profits earned by private industry in 
a comparable position. In 1960-61, 
for example, the Hindustan Machine 
Tools Factory made a profit after tax 
of 12' 5 per cent as a percentage of 
l1et worth. Hon. Members would re-
call that in the initial pha .es of the 
establishment of the Machine Tools 
Factory, a great deal of uneasiness was 
expressed over its successful operation. 
Today, after only a few years, these 
misgivings have given way to an 
atmosphere of confidence, and the 
factory, as I said, ;, earning handsome 
profits. But this is not the only 
isolated instance. I would like to 

point out that for the same year. pro-
fit; after tax, as a percentage of net 
worth amounted to 11.2 per cent in 
the case of Hindustan Cables, 13' 31 
per cent in the ca.se of Travancore 
Antibiotics, 11' 4 per cent in the case 
of Hindustan Insecticides and 11' 3 
p,'r cent in the case of Travancore 
Minerals. These figure; by no means 
suhstantiate the impression of unpro-
rluctive investment or wasteful and 
indfccl ient m"n~gcmenl, which the 
hon. Member is So fond of rl'pealing 
ngain and a~ain. 

Shri AbdUl Ghani Goni (Jammu and 
Kashmir): We would like to know 
something about the co-operative sec-
tor also. 

Shrimati Tarkeshwari Sinha: I 
would leave that to the hon. Fimmce 
Minister because the time al my dis-
posal is very limited. I hope the hon. 
Membl'r would bear with me in that 
resp'·c!. 

Then, Sir, I would like to take up 
one or two point; about direct taxa-
tion. The hon. Member, Shri P. K. 
Deo, raised the point about changes 
being made in lhe Income-tax Act 
immediately after the Income-tax Act 
came into operation because the 
Finanee Bili introduced after that, 
makes a change. Probably the hon. 
Ml'mber is not aware of one thing, 
but his other colleagues who were in 
the Select Committee definiteJy know 
about this that when the Select Com-
mittee was considering the Income-
tax Bill, the Finance Mini .ter had' 
definitely pointed out on a number of 
occasions that if certain provisions of 
the Income-tax Act impinged upon the 
financial and budgetary policies of the 
Government they neither could be 
discusSed in the Select Committee nor 
they could be narrated to the House 
before the Budget was pre-ented. r 
have doubt that the House will readi-
ly appreciate that it is impossible to 
disclose budgetary policies before the 
Budget is actually presented to the 
Hou,e. There is nothing extraordi-
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nary if, in order to implement the 
budgetary proposals, some provisions 
of the Income-tax Act are inevitably 
changed. It is not with a purpose to 
change the sections of the Act that this 
has been brought but because that fact 
was inherent in the budget proposals 
themselves. Therefore, I am afraid, 
the hon. Member is not correct in 
thinking that what has been done in 
order to implement the budgetary 
llroposals reduces parliamentary pro-
cedure to an idle ceremony-I quote 
his own expression. I hope the House 
will probably not grudge this liberty 
to the Finance Minister that when he 
introduces the budget proposals he 
shall have every right to make certain 
-changes and amendments as and when 
necpssary, 

Another point I would like to deal 
with is about what Shri Morarka 
raised Shri Morarka. while discus-
sing about the capital gains tax, made 
a point regarding the treatment of 
losses relating t.o short-term capital 
gains. He suggested that stich losg{'s 
should be allowed to bet set off 
agaiITst incomes not only from other 
capital assets but also again9t incom(' 
from other sourc",s. May I point out, 
Sir, that Shri Morarka spems to l>e 
tinder some misundcrstanding-I am 
sorry he is not here. He raised an 
impor:tant point and, therefore. I am 
offc'inc: this clarification. Short-term 
capital gains are not taken into 
account for determining the rate at 
which tax is payable on other incomes 
such as businpss income. Such other 
income is taxed at the rate appliea-
able to such income alone, although 
short-term capital gains are taxable 
at the rate applicable to the aggre-
gate of the other income such as 
business income and the short-term 
capital gain,;. The proportional rate 
may be th(' same, but that has noth-
ing to do with the total ealculation 
<of income for the capital gains pur-
poses. 

8br1 A. P. lain (Tumkur): You 
.should have done it. 

Shrimati Tarkeshwari Sinha: I am 
coming to that. The suggestion that 
short-term capital gains should be aL 
lowed to be set off against business 
incomes etc., is, however, nm accep-
able. I shall give the reasons as to 
why it is not acceptable. Oapi.tal gains 
do not constitute income. We must 
know as to why it is so. It may be 
that for the purpose of levy of the 
tax on eapital gains, a higher rate, 
i.e., the general income-tax, rate, is 
adopted for the shaM-term gains and 
a low('r rate for long-term gains. 
But that in itself is not a reasOill fOT 
treating short-term losses like revenue 
losses and setting them off against 
other incomes. In fact, may I poiIllt 
out to the han. Member Shri Jain 
that under the existing Act We do not 
allow even the speculative losses 
against income from other sources to 
be d~d ucted on that basis, though, as 
th(' hon. Memher knows. speculation 
gains are taxpd at the general income-
tax rat('. Wh('n even losses from a 
business like speculation are not aI-
lowed to be set off against the gains 
from othf'r sou ref's, there is nothing 
inh('fcntly inequitable in not allowin-g 
the s!'t-off of short-term capital losses 
against oth('r incomes. 

Ther" is another clarification 
would like to offer on the point rais-
pel by Shri Morarka. He made a 
point regarding wealth tax. Probably 
h(' was quite complimentary to the 
Finan('e Minister when he said that 
thN(, has b('en some unintended hard_ 
ship caused to the assesse('s in fixing 
the slab rate for the wealth between 
Rs. 10 lakhs and Ri;. 12 lakhs. It is 
nothing of that soM. The Finance 
Minist('r has very carefully examined 
that and in whatever he has done ther<' 
is nothing unintentional about it. Under 
the Schedule to the Wealth-tax Act, 
as it stood, in the case of individuals 
the first Rs. 2 lakhs of wealUh did not 
pay any tax. The next slab up to 
Rs. 12 lakhs paid tax at the rate of 
one per cent. The nel<t slab of Rs. 12 
lakhs to Rs. 22 lakhs paid tax at 1'5 
per cent. According to the very care-
fully considered proposa.]s, as the 
Finance Minister has already explain-
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ed in his Budget Speech, not only 
were the rates of wealth tax appli-
cab1e to the various slabs of wealth 
increased, but the slab structure was 
also rationalised. The terminal figure 
for the second slab was deHberately 
lowered from Rs. 12 lakhs to Rs, 10 
lakhs and the third next slab was de-
liberately lowered from Rs. 10 lakhs 
to Rs. 20 lakhs. In this process, it 
was inevitable that wealth between 
Rs. 10 lakhs to Rs. 12 lakhs should 
carry the rate of Rs. 1'75 per cent as 
against one per c('nt under the old 
,cherne. This is unavoidable, but the 
nle_structure that has finally emerg-
ed is u rationalised one. 

TIH' other points will b!' covered by 
the Finance Minister himself, but I 
would like, befol'e I conclude, to ex-
press my dceppst sense of grati1ude 
10 hon. Membprs of the House for 
having allowed me to speak without 
much inte·rruption. 

Shri Dari Vishnu Kamath: Mr. 
Deputy-Speaker, as my han. colleague 
Mr. Surendranath Dwivedy has al-
ready discussed the economic aspects 
Of the Finance Bill, I shall only deal 
with certain political aspects of the 
situation which has necessitated the 
Finance Bill the implementation of 
which is e"'pected to ameliorate and 
improve the situation in the coming 
twelve months. 

A t the ouotset, Sir, may I express 
my gratification at the fact that the 
Opposition has during the last two 
or three days played a useful and 
effective role to the extentt tha1 thll 
Defence Minister, who was to have left 
for New York day before yemerday, 
has postponed hi-s departure for quite 
some time and we hope, Sir, that he 
will functiOn in the comi'ng mont'hs as 
a wholetime Defence Minister which 
i~ very neces~ary in the gavhering 
cisis. 

I will only make a few points. 
will not make a speech, because we 
are racing against time. I will take a 

few points and lay them before the 
House and before tlhe Financoe MinilS-
ter for his consideration. The FiIlIan_ 
ce Minister has given certain tax 
concessions. I would refer to only 
one of them. He has done wisely by 
reducing the rate of duty to 2'5 per 
cent ad valorem in Tespect of drugs 
like penicillin, streptomycin, quinine, 
insulin and other essential drugs. 

In this connection, Sir, may I invite 
his attention to the misbranding of 
drugs, sale of spurious drugs and adul-
teration of drugs whiC'h is v<,ry wide-
spread in the mark('t today. I hope 
thaI undC'r his administration the 
Government will take drastic steps in 
lhis mat:er and see to it that these 
adulterators and such merchants of 
e1l'ath cease from their nefarious acti-
viti!'s. I would sugg('st-if it is not 
too lat(' in the day-that for adul-
teration the penalty should at kast 
he flogging in public. That only will 
cu!"p this maladv which is fast eating 
into t he vitals 'of our society. 

Shri Bade (Khargonc): Flogging is 
prohibited. 

Shri Dari Vishnu Kamath: Wc can 
r('vive it for this particular purpose. 

The other day, in the reply to the 
general discussion on the Budget we 
heard in tlhis House the auth~ntie 
voice of Sarvodaya, and I was glad to· 
to hear from the Fi!nancc MiniSlter 
that he does not believe in the half-
w:;.y house of socialism and t'hat he 
goes further and subscribes to Sar-
vodaya wholeheartedly. It was a very 
welcome announcement made by the 
Finance Minister. I believe that 
Sarvodaya is full-blooded sociali=, 
because without economic democracy 
and soci-al democracy, we cannot have 
Sarvodaya. Ultimately, We stand for 
gcniuine, full-blooded socialism, nm 
socialism of the communistic camp-
that socialism is not Sarvodaya. May 
I request the Finance Minister to exa-
mine whelther he and his Government 
have taken the country forward Oft 
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the path of Sarvodaya during the past 
twelve years or more? I would sug-
gest to him to examine only two 
matters. I do not wish to go inrbO 
details. One is disparity in salaries 
of public servants: the other is dis-
parity in private incomes. 

When I was in Europe a couple at 
years ago, the friends I mt't there 
were astounded to hear that disparity 
in salarics ot public servants in our 
country was as large as 1; 50, J: 60, 
I  : 70 or more. while in most Of those 
countries disparity in salaries ot 
public servants is J  : 3, or J  ; 4. Even 
in capitalist countries, pluto-capitaJi51 
countries lik· the United Kingdom, 
the disparity is not so high 
as in our country. The disparity in 
priVD1E' incomes also is great in our 
country. We have refused to fix any 
kind of ceiling on income: the sky 
sooms to be the limit. 

I next comc to the Department of 
Parliamentary Affairs. The De-
monds of the Minister of Par-
liamentary Affairs were not 
discussed during the Budgot discus-
sion. I would only refer in passing 
to this Ministry. It is a happy event 
that he has been elevated to Cabi-
net rank and also he has been pro-
vided a place next to the Prime Min-
ister in this House. And besides, Sir, 
the rose in the button ... hole which he 
sports in emulation of the Prime 
Minister, he ha3 recently compared 
himself to the fire brigade. 

Shri Morarji Desai: Why should it 
be in emulation; why can't it be in-
dependent? 

Shri Har! Vishnu Kamath: I accept 
the amendment at the Finan<:e Minis-
ter. 

He was compared to the fire brigade 
recently. I only hope that there will 
not to be too many fires in this House 
for him to extinguish. I would 
reque51 him to attend not merely to 
the parliamentary affairs as such 
which are deta.iJed in the subjects for 

which he is responsible. will not 
go into them in great detail. I would 
only request him to provide for each 
of the recognised Opposition Groups 
in this House a separate room and a 
separate stenographer, or clerical as-
sistance. I hope he will do it in the 
very ncar future. 

An expanding economy has brought 
an expanding Cabinet also: it is al-
mo~t family planning in reverse! 
When I spoke last time on the General 
Budget it was 47. Now I think it is 
58 or 59-nearly 60, I think. I would 
wekomf' t.he re-entry of the 
former Finance Minister as Min-
ister of link, I m<"an Minister of co_ 
ordination. He will be happy at the 
new aPPf'lIation or designation. The 
argument is trotted out; well, look at 
the UnitPQ Kingdom, Britain: have 
they not got " "i~ C"b'r'ct? That is 
not anproprial<'. lIere in this coun-
try Wf' have got so many provincial 
cabin",ts, whcre also the number seems 
to soar from month to month. 

Next, Sir, I shall deal with the Soviet 
!\I1G deal which is still not finalised, 
While reitera,ting the stand that India 
is free to buy from wherever 9he 
likes, I stressed the other day that all 
aspects of the matter should be con-
sidered-polmical, financial, tactical, 
.perational-and I hope that the 
Finance Minister, because he will 
ha ve to she II out the money, crores 
of rup<:"", will insist on seeing that 
all aspects are considered. First, 
whether in the event of India going" 
in for these Soviet MIGs, western 
sources of supply for OUr military 
equipment will dry up, and we will 
continue to become dependent more 
and more upon the communis! bloc 
Of the world. Next, Ls whether if we 
buy the Soviet MIGs, it will not 
occasion an arms mce between Pakis-
tan and India. Pakistan gets her' 
aircraft under Arms Aid Pact from 
America for nothing at all, for less 
than a song. If we get one squadron 
from the Soviet Union, will Amerkal 
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supply her another squardron or two 
squadrons? 

Lastly, we must remember that in 
China there is a fully equipped and 
tully working Soviet-designed MIG 
factory and the Chinese Air Force 
has got fifty squadrons-this is 1961 
data-equipped with MIG aircraft, 
besides Ilyushin bombers. and in the 
even--God forbid-of a armed con-
tHet with China on the border issue, 
I wonder whether the Soviet Union 
will be ready to supply us spares and 
prLvide us assistance for operating 
these Soviet MIG, at thcir best for 
purposes of our defence. 

Then I will briefly refer to the 
foreign exchange statement the Finan_ 
ce Minister made. May I ask him to 
clarify one point? It was announced 
by the Reserve Bank the very next 
day, or perhaps the same day, that np 
passenger would be alJowed to leave 
Indi'a unless he or she has the appro-
val of the Reserve Bank. Who is this 
Bank, the Reserve Bank, to approve? 
A bank should not b" empowered to 
approve. They can give foreign ex-
change permit. \'d (0 approve of 
whether a person should travel or not 
certainty is ultra vires of a bank. 
even the Reserve Bank. Government 
can take any power but not the Re-
serve Bank. I hopf', Govl'rnment will 
examine this matter. 

Then I will refer to the rules of the 
Indian Navy about whieh the Defen-
ce Minister twitted mE' the otheT day 
that I quoted them only partly, as it 
suited me, I quoted the rule in full, 
and here do it again. Promotion 
suited me. I quoted the rules in full, 
the senior Lt. Commanders; Com-
mander to Captain-selection from 
four years' seniority from the Com-
manders; Captain to Rear Admiral-
selection; Rear Admiral to Vice-Ad-
miral-by seniority from amongst 
the Rear Admirals. The Defence 
Minister was pleased to say; yes, 
rule is there, but the Government 

makes the appointment by selection. If 
selection is included there also, then 
why in certain other categories 
"selection" is mentioned explicitly 
and why in this particular case, in 
this last category, as in some other 
categories, it is mentioned '~by se-
niority" from other ranks? 

Thp President, under article 53, 
~ub-clause (2) of the Consti-
tution, i.s the Supreme Commander 
of the Armed Forces, and the Defence 
Minister stated the other day "the 
Government appoints". I believe, 
under the Naval Act the President 
appoints the Naval Chief of Staff and 
whether he is bound to accept the ad-
vice of the ('nunci! of Ministers, I am 
in somp doubt; may be, as Supreme 
Commander, he may havl" som~ 

powers of his own which he can ex-
erris," in these matters. 

Lastly, I would refer to the biggest 
menace that we are facing toda,', that 
is, China. Two or three points I 
wou I d like to stress in this connpction, 
First. China has listed India among 
the countries yet to be liberated. 
This was stated by China at the 
1960 Moscow meet where 81 
Communi.,t Parties of the 
world attended and participa~ed; 

among the other countries to be ILbeL 
ated. China listed India aLw. Then, 
this year, I am afraid, China is going 
to make inroads into Bhutan and 
Sikkim. They have already swarmed 
into Nepal. ostensibly for the purpose 
of building the Kathmandu-Lhasa road 
but really to captuTe Sikkim and 
Bhutan to expose them to aggression 
this year. I want to ask the Prime 
Minister whether the declaration or 
assurance he made two year~ 

ago, I believe, in this House that 
any aggression against Sikkim 
and Bhutan will be regarded as 
aggression against India and 
will be dealt with qS such 
still holds good; there is trouble on 
the Sikkim Bhutan border, where 
spies are operating. And 1 say with 
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the greatest sorrow that some mem-
bers of the Communist Party of In.1ia 
also are engaged in this operation on 
lhe border. I appeal to the clean 
faction in the Communist Party, the 
clean, healthy, patriotic faclion of the 
Communist Party, to denounce these 
comrades of theirs who are eng>aged 
in pro-China a.ctiviities ..... 

An Don. Member: Pro_China? 

Shri Dari Vishnu Kamath: Yas, 
~here is a pro-China faction in the 
Communist Party, as everybody kMWS; 
it is in the papers too. I appeal to 
them to corne to the path of sanity, 
of pa.triotism, in the near future and 
stand by the Gove<rnment and the 
ns tion in the caming crisis. 

One or two more points. In this 
connection, to build up the morale of 
the people, the Prime Minister said-
and it was with regret that we heard 
him say ilt---thaJt 90me of our state-
ments do not help to build up the 
morale. I am afraid, some of th," 
statements the Treasury Benches have 
made, the Prime Minister. ann the De-
fence Minister have rna Ie in th;s 
House an j the statcm(,nt he made in 
the p~ess conference the other day, it 
is such statements that tenr! to lull the 
people into a dangerous complacency, 
a suicidal complacency, instead of 
building up the morale of the pt'<'ple. 
We want to build up the mOlale of 
the nation for the defent"e, for the 
security, not for war. For t:1'lt those 
statemrnts are hardly helpful. I was 
happy tre other day to see a schen1e 
In op~ra~ion at Siriska near Alwar, 
the National Discipline Scheme. I 
believe, the Finance Minister also has 
been there. Such a scheme of d'scip_ 
line in lhe interests of the defence of 
the country, in the interests of emo-
tional and national integration, de-
serves' more support from the GovE'rn-
ment, and I hope that support WOuld 
be forthcoming in abundant measure 
in the coming months. 

One point about Neta]i Subhas 
Chandra Bose. It is unfortnn:lte that 
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fifteen years after the c!olie of (htl war, 
seventcen years after his death. no 
memorial has been bUilt bYLhe Gov-
ernment on the spot .vherp Netaji's 
INA, the Azad Hind .fo':mj hosited free 
Inllla'8 flae for the llrst time In 
Vishnupur of Bishtpur in Im:>hal. r 
hope that it will be taken up very soon. 
In Singapore, the INA memonal was 
demOlished on Lord :.Iountbnt.ten's 
orders soon after the war. In J 956, 
Mr. David Mar3hal, the then Pr:me 
Minist.;r of Singapore, was good enough 
to suggest on behalf of his Govern-
ment that he would co-operate with 
the Government in re-..bm ding or re-
constructing the memorial. I hope 
they would consider it very soon. 

One last point and that is this. 
There have been certain t:ends very 
recently which unfortunately suggest 
a growing identification of party and 
State. This is very detrimental to the 
healthy growth of democracy, Not 
only the elections. But the question of 
the All India Radio 'vas also raised 
here the other day but I have also 
come across a small document here--I 
will pass it on to the Finance Minister 
later on-a very small document, a 
four-anna stamp. I do not know when 
it was issued by the P. & 'P. Depart-
ment, but it is a tour-anna stamp with 
a pair of bu'locks and also the words 
which seem to read as "Kangress"-
whether it is Krishi Congress or not. 
I do not know but there is a pair of 
buIJocks with this word. This i~ a 
blatant .. 

Shri D. C. Shlllllla: Must be forged. 

Shri Dart Vishnu Kamath: Let him 
enquire. I wiIJ pass it on. It is • 
b atant exhibition of identifiCation of 
the party with the Stalp which may 
be the tlrst step to dictatorship. 1 
hope that would not superv' nc in 
this country. I hope by the time the 
Finance Min'ster comes to this House 
next year we wiIJ have seen consi-
derable improvement of the situation, 
both national and international. 

8hri J. R. Mehta (Pali): Mr. Deputy 
Speaker, Sir, without meaning any 



10903 Finance JUNE 15, 1962 (No.2) Bill 

[Shri J. R. Mehta] 

offence to anybody, may I say, that 
speaking on the Finance Bil! seems to 
me something like JOlllmg a post-
prandial function after the dinner is 
over and after one has waited outside 
when the dinner was going 011. l'herC' 
is, of coursc, one distinct aLivantagc, 
and that is that onc can talk at ran-
dom. If my hon. fciend, Dr. Govind 
Das, can talk of Hindi, or my hon. 
friend, Shri Kamath, could talk of 
roads in Sikkim and Bhutan. I can 
possibly talk of sand dunes and 
camels of Rajasthan if I choose to do 
so. 

am no financier Or busines':;ffi'1l1, 
but, I suppose, the hon. Finance Min-
ister is neither. Yet, I have no hesi-
tation in saying that he has been as 
successful as a Finance Minister as a 
Finance Minister can be. I rather 
feel sometimes that it is always an 
adyantage to have at the helm of 
affairs non-technical men who arc not 
obsessed with any rigid theorie3 or 
abstracts ideologies. This, I think. 
explains, combim'd of course with his 
strong commonsense and administra-
tive talent, the secret of success of our 
pcesent Finance' Ministe'r. 

The proposal to abolish the Expm-
diture Tax is an illustration of this 
flexibility of his outlook. There are 
people who think that this proposal 
militates against Mr. Kaldor's :.truc-
lure of taxat'on which, according to 
them. is an integeal whole. Therl' 
are other people who think thaI it is 
1 retrograde step in the context of our 
goal of expediting the social structure 
of socipty. But as a realist and as a 
practical man he cannot make" fetish 
of th!'oretical considerations when he 
is convinced that the money to b" col-
lectE'd by this source is not worth the 
labour or exppniliture involvPd on the 
one hqnd. and the harassmf'nt' involv-
ed to those from whom it is 10 be 
collected, on the other. 

But while I have no quarrel with 
the abolition of the Expenditure Tax, 
I do fpc1 that our tax structure is such 

that it encourages extravagance and, 
what our hon. Prime Minister some-
times calls, vulgar display of wealth. 
I have known people who some years 
back would not even ride a tonga are 
now moving in luxurious cars, owning 
not one or two but three or four. 
People who would not think of qoing 
to hotels are now engaging whole 
suites in the Ashoka Hotel. Ali this 
is happening while there are people in 
the country who go without two 
Iquare meals a day. The other day 
there was one hon. Member who while 
narrating in this HOuse conditions 
rclating to his constituency was In 
tears. It may b(' an (Oxaggerated 
account. 

Dr. B. roo; Singh rBazaribagh): 
CrocodilP tea rs. 

An Hon. Member: No. 

Shri J. R. Mehta: But there is no 
doubt that the standard of living in 
extravagance of our industrial mag-
nates and m('rchant princes is out of 
all proportion and compares very odd-
ly wi th the standard of living of the 
man in the street. I have a little 
experience of princes and I dare Bay 
that the standard of living and the 
so-called extravagance which is attri-
buted to th0m pales into insignifi-
cance as compared to the extrava-
gance and the high standard of living 
which we sec in some quarters today. 
I do say that this is not a healthy 
growth and it is up to our hon. 
Finance Minister and th" tax structur(, 
to see that this tendcncy is curbed. 
It just creates the cl'mate which Is not 
conducivE' and congenial to our goal 
of a socialistic society which we want 
to usher in. 

I may b(' pe~mitted to read Ollt a 
few lines from an editorial in the 
Time.~ of India which appeared recent-
ly and which clearly brings out what 
I feel on the subject. It says: 

"A proper psycholog'cal climate 
must be created if the country Is to 
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work and save and accept a 
measure of self-denial.... There 
is still far too much licence for 
ostentatious living-garish 'eIec-
. tric weddings'. luxury housing, 
. expense accounts-to persuade the 
man really living on or well 
below thf' margin of decent exis-
tence that he should work a little 
harder, wait a little longer and 
tighten his bpl1 another holP" 

to our tax 
and means 
extravagant 

So, I repeat that it is up 
structure to devise ways 
whereby this sort of 
'living is not encouraged 
"d as far as possible. 

and is r!'duc-

I have nu foolproof formula to 
suggest on this point but I just throw 
out a suggestion, thinking aloud, that 
the hon. Finance Minister might con-
sider whether it will bp worth while 
laying dOWn scales of expenditure for 
each set of industry or business on 
items like, entertainmcnt, conveyance. 
T.A. and D.A. and, at the same time. 
to provide that whatever is saved oul 
of those percentages will not be liable 
to income-tax. That may encourage 
people to save and that might help us 
in piling resources in this country. 

There is anoth(·r factor which is reS-
ponsible for this extravagance and 
that is the existence of black money. 
The House knows that a few ycars 
back We granted an amnesty to such 
black money and with very satisfac-
tory results. I have no black money, 
nor even white, but I do know that 
the money now hoarded with the peo-
ple as black mon('y is many times 
more than what it was when the 
amnesty was granted on the last 
occasion. At the same time, I do feel 
that at that time peopk d;d not take 
advantage of the amnesty as much as 
thpy should have because they were 
rather afraid that later on the Gov-
ernment might take some action which 
might adversely affect them. They 
were not sure of th" bona fides of the 
Gove:-nment so to say. So. I suggest 

that an amnesty may be given now 
and if an amnesty is given, I am sure 
that much more money should be 
coming forward than came out on the 
last occasion. I think it will he a dis-
tinct advantage because much of that 
money will begin to bear income-tax. 

Apart from lhat, since we are 
starved for resources for the Plan, I 
would suggest that we might make it 
a condition that a certain percentage 
of this money which is disclosed, 20 or 
25 per cent, whatever may be c.onsi-
dered reasonable in the wisdom of the 
hun. Finance Minister, should be made 
available for financing our national 
Plans in the shape of loans for a 
stipulatro period. 

From the sphere of finance I pass 011 
10 planning. I should like to say a 
word about the treatment which is 
acrorded to the backward States in 
this respect. We have been declaring 
from housetops that the backwa~d 

States and areas are entitled to our 
special consideration. That has been 
laid dawn in so many words in the 
Plan itself. But I am here to voice 
the sentiments of all the backward 
States in this country that whatever 
our professions may be we are being 
left behind more and more in the pace 
for advanc('ffient. 

Towards the end of the last Parlia-
ment some of our friends from Rajas-
than had an occasion to meet the hon. 
Planning Minister on the subject and 
he was good enough to call a confer-
ence of his colleagues and to take 
great pa;ns to explain to us the vari-
ous fonnulae which he and his col-
leagues had worked out in order to 
ensure that a fair deal was accorded 
to the bqckwa -d States. I am here to 
acknowledge and appreciate the spirit 
behind working those fonnul"s, and 
I acknowledge also the solicitude 
which the Planning Minister and his 
team have for th" backw~rd States. 
But I want to say that there is some-
thing like a tvrannv of formulas. I 
w;ll exolain brieflv what I mean by it 
by means of a simple illustration. 
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Take, for inatance, the provision for 
electrIcIty in Rajalrthan. We can work 
out a lormula, for Instance, th~t if 
there were 131 villages electrified at 
the end of the Second Plan in Rajas-
than, and 5,000 at the end of th~t 

Plan in Madras, then give three times 
more the number of electrJled vil-
lages. It wi.! seem on the face of It 
a very honest and innocent formula. 
But if you con.ider it a little deeper, 
at the end of the Third Plan it wili be 
three hund:-ed and odd villages electri-
fied in Rajasthan and fifteen thousand 
in M3dras. So I wou d ask this 
honourable HOUse to consider whether 
this increases the d :sparity or brings 
It down. 

There is another way of looking 
into the matter. For instance, let us 
SUPPOSe that our target for the Third 
Plan for electrifying the number of 
villages is 22,000. Then Rajasthan's 
~hare, according to popUlation. will 
be 1,000 approximately. 

I ment'on thpse two formulas just 
in order to br'ng out that we can 
have formulas and formulas, and the 
treatment will be different in either 
case and We will sec how the disparity 
will be greater in one case and less 
in the other. 

The other day the Finance Minister, 
while speaking On the Finance Bill, 
was good enough to say that now they 
have agreed in broad pr'nc'ple that 
the per cap;ta allotment to backward 
States should be more th'ln what it is 
to the more advanced Shtes. Well, 
that is good so far as it goes. But I 
do submit in aU earnestness that the 
final Ie'>! should be that we must 
judge any formula from this point of 
view as to whether the disparity, the 
gulf between the more advanced 
States and the backward Statps is 
bridged or not. If it is not brought 
down and thE' disparity increases, 
whether the per cflvita allotment is 
more or less I think the formulas 

should be discardl.'<i lIi being unfair te> 
the backward States. 

Shri Warlor (Trichur): Mr. Deputy-

Speaker, IrsI' only tJ p.>int o~t a 
few things which hav~ baen agita ng 
the minds of the people in my StIle. 

The first th.'ng is about the present 
position of the ilrnanite industry in 
Chavra in Kerala State. Out ext the 
2! lakh tons exported we earn Rs. 6 
crores of fo:ei.gn exchange from tru.. 
ilrnanite alone. Now the position is 
that by the end of March 1963 ali the 
contracts will lapse or be fulfilled. 
After that We expect that there will 
not be any more export: at leoast there 
are no pce<en( conrtraots to be fu filled. 
That means that about 7 000 people 
employed in th.is-or 7000 families 
which are having something to live 
upon now-will be without any sort of 
work and thcy will be thrown out of 
employment. Ilrnanite is a very va'u-
abk substance as far as the p'lint 
industry is concen1Pd. At present we 
<l"e exporting 1 ~ Iakh tons to the 
Unitefi Stat", and another 1 lakh tons 
(0 U.K. It seem, the Brit'sh t'tm'um 
paint industry is not .Jilling to tske 
any more of our ilm.nite. and they 
are closing all contracts with us. 

Again. there is another very valua-
ble mineral wea'th in the Kerala 
coast, which is monaz'te. and the 
processing of mon1zite gives us tho-
rium also. Sometime back when 
this question was raised w'th the 
Government of India I think there 
were certain appreh Dnsi'on5 in some 
quarters that from this thorium can be 
produced the first fission for atomic 
energy, and thus a ban was impoosect 
0n the expO'rt of this monazite. It was, 
however, found later that this was 
not so and that thorium as such can-
n'ot be used for atomic purposes, and 
that this can be exported. We had 
some e"ports to West Germany. And 
now it is time that this processing is 
done much more. Because, if it is 
taken up, even though the export of 
ilmanite is stopped, there will be Ii 
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market for monazite and thm-ium. 
"Thereby, all these people engaged in 
the ilmanite industry at present in 
Kerala can be re-employed in these 
factories and the production can be 
carried on. This is also a very va' ua-
ble rare eaTth which can give us much 
of the foreign exchange which we need 
badly at present. 

There is another point want to 
bring to the notice of the Govern-
ment, and that is the pitiable condi-
ticm uf tile sailing vessels that are ply-
ing on the western coast, especially in 
the m'onsoon time. We sent reports 
and Calling Attention Notices on th:s 
m~tter, and they were not allowed at 
that time. Wl' were told that the 
matter cou' d be niscd at the time of 
the Budget discusgion or  when th(' 
Demands for Grants arc discussed 
What happens is this. From Bomb3Y 
and Kandla and Kund3pur a"d other 
pIOrts. where the bigger vessels which 
\'cquire more depth and draught are 
not calling, the sailing vessels arc tak-
ing the cargo from one port to the 
other. Especially during this horriblp 
monsoon time, these vessels do not 
I!et any warning or some cnuti'on from 
the Meteorological Department OT the 
Port authorities. They set sail, and 
when they go into the open sea they 
eome across big g31es and storms and 
they founder. At times th('se vessc', 
are gent, then we do n'ot know any-
!'hing about them for a number of 
days. There will be a crew of ten to 
twenty people. Their families will be 
~pending anxious moments on the 
~oa'tland, hut nothing will be known 
about these vef\SCls. Because, these 
-;ailing vessels a're not fitted with any 
modern apparatuses and cannut givp 
any 80S or any information either 
to the land or to any place which 
thev Can reach. These ves3e's are at 
times sunk in the g~les and rough 
1Ie'lS. and these peon1e are isol~ted 

!rom the mainland. Thev seek shelter 
In IIOme of the small isla"ds and they 
do not know h'ow to retUTn. Such 
thing, have bapoened. In .these d~v! 
when w(' have all ~ort" of .c!entiAr 

apparatuscs and other scientific equip-
ments it is a great tragedy that these 
people should be left to their own fate 
on the rough high seas. During this 
South-West monsoon peri'od espe-
cia! y, they are at the mercy of the 
rough sea. So the MeteQTological De-
partment must come to the help of 
these pe~plf'. The other day when we 
were discussing this Department in 
relation to the Demands of the Trans-
port and Communication~ Ministry, 
the Deputy Minister was pleased to 
say that the Meteorological Depart-
ment is giving much help and Is doing 
much work. 

Actually, it may have very good 
ach:evements on its record. But, as hr 
us thc sailing vessels arc concerned, 
We arc quit£' sure that they nre not 
getting any h(' p. The number 'of 
vesse,s arc not few. There are so 
m1ny vessels. Pe,lple from Cutch, 
K'ltiliawar side up to Cape Comonn 
are going in these vessels, carymg 
cargo. They are do:ng a servIce wnlCIl 
is like the service of the un]cLwn 
sJldil'r., und sailors. Nobody carc's for 
thLm. TilCrc i, a b:g tonnage. Big 
new.> always c"mes abJut them. T'" se 
"mall pC'oipJe are ullC:<red for. Th."), 
must be taken into a·:count. T:Ll"e 
are alS) Defence establishments. Why 
~hould not th~ Defe-'1ce tst!j,blishments 
be alerted in the main ports t:} have a 
waTch of these ves.,els whenever there 
is alurming news, whenever we find 
that these vessels are not reaching 
their destination, whenever there is a 
big storm or the sea is SO rough. That 
~an be done. Thereby at least the aatet)' 
of th£' people can be ensured tltollCh 
lIot of tile cargo and the vessels, That 
is not done at present. We have had 
so man:, anxious and aJannin« , WlI-
grams from' th" 1amili~ of the~ .~­
pIe, ('specially from the Kerala COBA. 

Another point which I wiilh to bring 
to the notice of the Government is 
about the infiltration that is titling 
place and the remedies sOllght ttr IIC-
tion taken. I am told by my colleague 
from Tripura that !lbotrl 700 people, 
Mu<'im·s. 8tl' !~I'd' with niYtlr",'fn 
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quit India to Pakistan. They are all 
classified as Pakistani infiltrators. I am 
told that my colleagues from Tripura 
have already submitted a mem'oran-
dum to the Goverpment showing that 
some of these families at least, over 
100 families, had actually been here 
for generations, one or two generations 
or more and they had actually voted 
In the last three general elL~tions in 
this c'ountry. Such is their claim for 
citizenship. They had been here. 
There are valid documents to prov!' 
theiT identity and their citizenship. 

Even they are included in the list. 
Now, when this question of infiltra-
tion. especially from Pakistan was 
raised in the country and in this House 
also, the administration there is taking 
ad hoc measures to club every Muslim 
as an infiltrator and put him down 
over to Pakistan. Such things should 
not be done. This will be against our 
own decla-red policy of equality to all 
sections, especially the protective 
policy that We haVe extended to the 
minorities, This em", must bp lriokpo 
into. 

Finally, one word I have to say, hav-
ing said so much about plans and all 
these things, about the very many pro-
vocative things which my dear friend 
Mr. Kamath had been saying here. We 
can indulge in all these things if we 
have got the time and opportwlity for 
it or the inkling for it. He had called 
the members of the Communist 
party ..... 

Shri Harl Vishnu Kamath: Some of 
them. 

Shri Warior: ... , at least some of 
them as anti-patriotic and anti-na-
tional. We can also say that some 
members of some mushroom parties in 
India are agents of some other impe-
rialist countries. 

Shri Nambiar (Tiruchirapalli): In-
cluding the P. S. p. 

Shri Warior: That does not take us 
or lead us anywhere at all. We can,' of 

course, have the luxury of indulging 
ourselves in this sort of mutual recri-
mination outside. 

Shri Nambiar: Outside we are ready 
to meet him. 

Shri Warior: That is not the point. 
If, at any tim,,, the' border of India or 
th" integrity of India is imperilled, 
then, Wp can see that it is n'ot the 
mushroom partips, who are not caTed 
for by the people, who have been given 
the greatest rebuff in the last general 
e:eclions who will stand bv the coun-
try, . 

Shri Hari Vishnu Kamath: What 
about 1942? Your pHrty betrayed India 
(he'n. 

Mr. Deputy-Speaker: Order, order. 

Shri Warior:, .. ,but it will be these 
people who have shown always their 
pat.ri'otic fervour in defending the in-
terests of India against all imperialist 
attacks and imperialist tortures-and 
not Mr. H. V. Kamath's party. 

Shri Hari Vishnu Kamath: Remem-
ber 1942. Your party sided with the 
British, 

Shri Morarji Desai: Sir, I Clm very 
thankful to all the hon. Members who 
spoke on the consideration motion. 

Dr, M. S. Aney: Will the debate b,. 
coming to an pnd with the reply? 

Mr. Deputy-Speak.er: Yes: he is 
replying, 

Shri Morarji Desai: As is usual and 
as is the ~onvention, all subjects have 
been touched in trus discussion. If I 
attempt to speak on all those points. 
I do not know how many hours I will 
require. T can only say that I have 
made a note of all those points, we 
will ~arefully c'onsider the points rais-
ed and see what we can do or what 
action we can take a bout all those 
matters. I will, therefore, refer only 
to some of the matters which are very 
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relevant W the Finance Bill or to the 
economic policy of the Government. 
as regards the debate which has taken 
place. 

My colleagUe has just spoken on cer-
tain points and has given clarification 
on certain points. I shall not there-
fore touch those points, because I would 
n'ot have anything mare to add to 
what he has said. But, I am experi-
encing one difficulty from the criticism 
that is made. I find that when hon. 
Members quote figures, give argu-
ments and make criticisms, it seems, 
they expect that I would be a good 
boy if I accepted alI that is said and 
say. I urn very glad that you said all 
this. I thank yOU for all this, you arc 
quite correct, I am quite wrong. Be-
cause, that seems to be the meaning 
of the criticism that they make. When 
I give replies or try to clarify certain 
points, there is excitement about it. 
Then they say, the Government does 
not want to hear any criticism. it 
thinks that it alone is right and others 
are wrong. We have never thought so. 
On the contrary, I always say that 
therE' is much on what the arguments 
are made. After that, if there are ex-
aggerations Or if there are twists given 
to figures 'or if wrong inferences arc 
drawn without giving any figures 
even, is it not my duty to point those 
things out and see that a proper 
balanced view is taken of all things? 
At any 'rate, should not an attempt be 
made by me' That is the only attempt 
that I have been making in all the re-
plies that I have made so far. Yet, I 
was hearing fr<1m some Members op-
posite and even from ·)De of my collea-
gues at the back, that the Government 
takes uP an attitude that it ic. only right 
and others are all wrong. That is all 
wrong. G<wernment can never take 
that attitude, cannot afford to do so and 
wou1d not be right in fioing so. After 
all, it is the business of Government 
also to consider the facts as they are 
given, to accept them it they are right 
and to see what can be done, what im-
provements can be made and If no im-
provements can be made, even then 
say that these Improvements cannot 

be made, or that they will take tim~ 
to make them or, if things are wron" 
to say that these arguments are not 
correct in Government's view let th~ 
hon. Members who have spok~n about 
them, consider them. I do not want 
them to give respect to me. But, I do 
want them to give me as much respect 
as they want me to give them. That is 
all I expect from them. May I as-
sure, Whether they respect what I say 
Or not, I will continue to respect what-
ever they say, to attend to what they 
say and to benefit by what they say? 
The're are certain matters in which 
there seem to be some misunderstand-
ings. 

I find that only my han. friend Shri 
Surendranath Dwivedy referred to the 
powerldoms, even after the concessions 
that have been given. The concessions 
that have been given are very liberal. 
and I do not think that now the're is 
any cause for complaint anywhere, ex-
cept that if they have to pay some-
thing more that would bl' a cauSe for 
complaint; but what they are paying 
is much smaller than what the mills 
will be paying and what the composite 
units will be paying, and, thererore. 
there should not be that gap between 
powerlooms and mills as puts the 
powE'rlooms in a special advantage 
over the mills so that the larger sectOT' 
will suffer unnecessarily. After alT, 
let therl' be proper competition, and 
let there be also proper protecti'on, but 
the protection must not be such as 
gives an inO'rdinate advantage to one 
sector. That is all the attempt which 
Government make and try to ensure. 
If it is judged from that point of view, 
I am quite sure that my hon. friend 
opp'osite will be satisfied about th .. 
steps taken. 

It is a matter of some satisfaction to 
me that after the concessions have 
been announced, there has been very 
little criticism about the taxation pro-
posals as such. But then I find that 
there is anothe'r munnur which I am 
hearing that when Government ,Ive 
so many concessions, It means that the 
budget proposals were not considered 
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properly. This is a very wonderful 
way of looking at things. 

8hri surendranath Dwlvedy (Ken-
drapaTa): What I said was th3t you 
did not h~ve a proper assessml'nt of 
th~ revenue that vou would get, 8nd. 
therefore, you impo~ed these taxes. 

Shri Morarji Deliai: I am not l'dt'l'-
ring to what my hon. friend said. I 
am referring to some others who haw' 
stated that, including (,ven the newS" 
papers. This is a matter wher(' when 
budget propos~ls art' 'made, as I ,ay. 
one has to work under great "",eCl'ecy. 
.. nd alI things an' not avaibble, and 
one has got, therefore, to g(> by Cp)-
tain mady figures that one call 2a), 
hold Oil, without allowing other pe->ph· 
to know; and, fortunately, we 11l1v~ 

been able to work in SUch a manner 
that people have not han any inkling 
about what was being done. That is 
fortunate. Bllt that also lay,; us opell 
to some of thl' disadvantages which 
~rc that some of the things include 
also .satnt" Sf':'tiOlL; where ::;OJne r~1ie1 

is necessary. But we are always con· 
8cious that wher, the whole th,ng is 
considered and wht'n such things an' 
brought to notice, we can always giv,' 
that relief, and I slwll not lJe deter-
red in giving that relier evpn if it is 
argued that the budget propo;;als wl.'r" 
not con;;idercd cardlIily that in order 
that I may make an impre,sion th~t 

they were made c:ll'efully. I should 
m:lke no change at the I'ncl wh"n th .. 
budget is finally considered. Bli t all 
these criticisms are very helpfu; in 
th's that they make the Finane,· 
MInister and the Finance Ministry 
more and more alive to the necessity 
of taking as great a carl' as one can 
lake in framing the budget propo~als 
and in considering the taxation or the 
relief proposals; and we shall cO)n-
til'luc to do 90, lind proflt by thp <,rl-
tll'ism thAt has been mRde. 

In Ibis very connection. th(' ,am" 
.. "gurrtent is made again and again 
about IndIrect taxes lind dIrect tll~es 

At any rate, in tills yellr, there could 
1:><> no argument that theN' hRs nO)t bef-n 

II proper levy of direct taxes. Nbbod}' 
could S,IY that. And yet, when nn 
argument is available, the same argu-
ment is r('ppated. But if it is thought 
that there can be no indirect taxes 
'my where. I am afrdid whoever ,ays 
that S~y" that wily in order to make 
an argument. Then, to imagine that 
all indired taxes are taken only from 
the poor. J am afraid, com"3 only 
from an argulllent which is either 
very naive 01' which is an argumen' 
whiCh d"es not want tn take intc g,'. 
('ount th" facts. 

~ ot "'1Iy ill a cuuntry like this. bul 
in ulmus.t all r'uuntrics, int1i:'c('t tax€':-; 

lla\,(' to be thl'n" except in ~ountries 
which arc very prosperous like the 
USA. wh"r" direct taxes would be e 
nwjor proportIon of the total taxatirm: 
but in all tlll' other countries, (hat is 
flot so. Therefore, we have got t" 
,C(' that Ih .. indirl'ct taxes are levied 
in su!~h a manney" that thf'Y cause tnt" 
least cmbarrassment to peop\p, and. 
!lerf'forl', we arp careful to see that 
'hp)' do not touch thp common man 
mon' than w(' can avoid. But it i~ 

impossible to avoid the t'ommon man 
completely in taxation. If it is thought 
that thos" who are called the rich 
onl~' shOUld pay taxe~ and nobody else 
should pay taxes, then, who is rich 
Is also a matter of comparative c('n-
sideralion, for, a perSOn who draw> 
Rs. 200 is richer than a person who 
draws Rs. 100 or Rs. 50. Therefore. 
one t'an always go on arguing like 
that. In thi~ ('ountry. the hulk of tbe 
people are in the common category. 
If we confine ourselves to taking the 
m·oney from the rich only, than we 
RhRn not have even one-t .. n~h. i)f' pven 
one-fourth or one-fifth of the taxe~ 
that we have. That is what will hap-
pen; And what shall we do then, Imd 
how shllll we progress? 

Shrl Harish Cltantlra Matllur: It 
will be much more thlln one-fourltr. 

SlIrl Mornjt Desai: Even ,."ppalPn« 
it is half, I would say Uta' l!".~ :ln~ 

direct tllxPS eN' ppjd b,'9' Ille rlcll MI'ICl 
riot only by the J'GO" 
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8hrt Barish Cbaadra MaUaar: That 
i .• correct. 

Shrl Morarji Desai: That is ~o be-
"aUi1l it is on consumption, and con-
,"u'lnption is more at the higher level 
than lit the lower levels. At the lower 
lev~ls. the coasumption is more of 
foojgrains and coarse cloth, t~'~re i, 
very little consumption on ether 
things; and t"ere is no taxat:on 0'1 
foodgrains; and Qn coarse clotn also, 
there is much Icss taxation. gnd, there-
fore, there is much less t'-tkel' from 
th~m. 

Shrl A. K. Gopalan: May I "cd< " 
clarification? It is not only the CeJ1tral 
tax which is there, but there are also 
State taxes. Food articles are (a){ed 
in the States. AI! thesf' should r.'P 
added together. 

Shri Morarji Desai: That may b,' 
.>;<', hut that blame need not be laid 
Ilt the doors of the Central Govern· 
1'nt~nt or at lnv door. 

ShIi A. K. Gopalan: Generally, 
,,-hen we Ink,' into lIccount the ",holt, 
pipturC', they add up to a high figllrp 

Shri MOrarji Desai: There are other 
forums open for that, and I need not 
be told about that. I do not want to 
sit ill judgmpnl over what th .. !';latf' 
Governments arE' doing. 

Shri A. K. Gitpalan: What J w:" 
sayiJ:g was only this. When WE: are 
talking about the burden of taxati'):'!, 
it is not only the Central tax. but also 
the State taxes which should be tak!'n 
into a:count. 

Shrl M&rarji DesaI: That is not relp-
vant here. That is all that I <1m 
~aYll\g. 

Here, It was pointed out th'lt to-
haceD is also for the common man. 
alld, tberfore, it should not be taxed. 
Tobacco is not a necessity by any 
~trctch of imagination. It ~ a luxury 
for anybody. 

Shrl A. It. Gopalaft: For the peR-
S3nt· 

Sltl'i MotUJt ae.i: Even for the 
peasant. even for the labourer, and 

, 
even for my ~lon. friend Shri A. K. 
Gopalan. FOr anybody it is a luxury; 
it is not :l necessity; it is, in fad, 
wor3e than a lUXUry. 

Shrl !\. !I:. GGIl:llan: I am ",)t using 
it. 

Shri Mllrar.!; HeSllt: It is d thing 
which harms. 

Shri lIari 'iishnu Kamath: It iJ 
poison. 

Shri H1~ish Chandra Mathur: It 
! !'ads to cancer. 

Shrt Morarji Dl"sai: And yet if peo-
pie take to it, I do nOI want to tell 
them that thry should not take to it, 
">ut I should Bot be denied of the 
benefit even from such hy.~tion; I do 

not know what is " mor!' h'glt"",,!;: 
f;our('(~ of taxation. 

Theil, when We an' taking taxes 
from tea, lila t also has been increased 
very slightly. Why? It is because we 
want to inr:rease our exports. Every-
body is herp pf{'s~ing that we must 
increase our exports, and if we are 
going to incrt'ase our exports, we hav" 
not an unlimited scope for increasing 
OUr production, and, we must. th .. re-
fore, see that the consumption a1$o 
rio .. , not rise high. 

Shrl A. K. Gopalan: Then, why not 
,'emov(' prohibition and get more 
taxes? You can g'£'t rpv~nup from 

thai. 

Shrl MorarJi Desai: This is th" 
genius und how it works; then. why 
not regula rise J)f'OIItitution and have 
more lTI{)nt'Y: why not open gamblin~ 
booths And have more money? I do 
/lot understand this kind of Jo,ic. 
After all, thcre i§ no l-o'mparioon bet-
ween prohibition and tobacco, between 
liquor and tobncco. Thc'"e is abso-
lutely no comparison. The .... fore, here 
I do not want to get caught into B 

discussion on prohibition. I haVI' 
spoken ollen about it. My views are 
well known. But I am not alone in 
this; when it is said that I 'lm the 
person who had prohibition ift Bom-
bay, it is all wrong. It was bv " lJt1-
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animous vote of the Legislative As-
sembly that prohibition was introduc-
ed in Bombay. Therefore, why say 
that I alone was responsible for it'? 

Shri A. K. Gopalan: I never said 
that. I m'ver said that you were res-
ponsible. 

Shri Morarji Desai: The Indian 
National Congress went on speaking 
for prohibition, for seventy or eighty 
years, every year, day in and day (Jut: 
and it had taken to telling people, to 
propagating about it, and even to 
picketing and going to jail. Men and ' 
women hav(' gone to jail in order to 
s('e that prohibition was introduced. 

Shri A. K. Gopalan: I have also 
gone to jail. 

Shri Morarji Desai: It is a pari of 
the Constitution, and those who speak 
against it are sp('aking against the 
Constitution. 

Shrl Hari Vishnu Kamath: It is a 
Directiv{' PrinC'iplp. 

Shrl Morarji Desai: It is one of the 
Directive Principles. What is the 
meaning of a Directiv{' Principle in a 
Constitution? 

Shri lIari Vishnu Kamath: There 
ar{, so Inany othpl"s. 

Shri Morarji Desai: It only meatB 
that we have that goal. 

Shri Har! Vishnu Ka.math: The 
State shall endeavour •••• 

Shrl MorarJi Desai: If ~om"body 

endeavours to do it, he ought to be 
thanked and congratulat.>d. 

Shrl Harish Chandra Mathur: Why 
does he not take the criticism as II 
compliment? 

Shrl Morarjl Desai: Yes. But I am 
only trying to permmde my othE'r 
friends. 

AD Hon. Member: It is not pos-
~. 

Shri Morarji Desai: I -io not lose 
hope even for my hon. friends oppo-
site. I am quite sure they are men of 
great intellect, only deflected a bit. 
As soon as that deflection goes, I think 
they will be very useful. Therefore, 
I always make that attempt and I 
would continue to make that attempt 
as they go on making the att'>mpt to-
irnprov(-' lnc or to correct mE". 

Shri Uari Vishnu Kamath: We 
shall nwet half-way. 

Shri Morarji Desai: I do nol agree 
with my han. friends when they say, 
'Heart is not changed; therefore, 
remove the heart altogether'. I do. 
not bpliev{' in that. I want to keep 
th(' heart beating all the while and 
see that it changes; even if it does not 
change, let it remain. I do not want 
to rpmove it. 

Shri A. K. Gopalan: Kepp the heart 
without bt'ating so fast. 

Shri Morarji Desai: e!o nut wunt 
tt to beat violently. I want it to beat 
,",venly. Therefore, I cannot give it 
a shock as my han. friene! want~ to, 
and kill it. 

Shri Narendra Singh Mahida: Why 
not have a uniform policy in regard 
to prohibition throughout India? 

Shri Morarji Desai: Ther.:! is no 
uniformity between the cap I wear 
and the saffron headgear that my hon. 
friend wears. What can I do? Can I 
preach to him to wear my cap? Can 
he preach to me to wear the head-
gear he wears? We are democratic 
people. 

Shri Nambiar: Both can remain. 

Shri Morarji Desai: We have got 
the liberty to do that. Therefore, we 
cannot go on asking like that. There 
cannot be unifomtity, and uniformity 
will be complete negation. I d:"l not 
Wnk unifonnity is all right in every-

t.b1ni. 
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8hri Hari Vishnu Kamath: Things 
will be too dull then. 

Shri Morarji Desai: Therefore. in 
all these matters of indirect taxation 
or direct taxation. we should look at 
realities and judge matters all those 
realities and on our necessities. From 
that point of view, if things arc 
judged, it has to be admitted i>y any-
body that this Budget and the FinancE' 
Bill touch least the common people. 
1 do not say it does not touch the';n 
at all. It is just like my han. fnend;; 
saying, when I say that there 1S not 
that concentration alleged, that I said 
there is no concentration. It is g;ving 
a twi,t to what I say and then con-
demning me. I have never :;aid that; 
I would npver say there arc no rich 
people here. that there are not more 
poor people here. They are there. 
But in our anxiety to improve thp. 
condition of the pOor people, we can-
not kill the rich people. If that will 
improve the condition of thl' poor 
people, I ('an understand it. but that 
is not going to happen. As a matter 
of fact, it is with the help of '.he rich 
people that wp are going to improve 
the lot of the poor people. And Gov-
prnment will see that they help in 
that. We will make them help. It 
is not by flogging, as my hon. friend 
wants to do. that we can improve 
matters. I do not know why 11" has 
bpcome so cruel. 

Shri Hari Vishnu Kamath: Becau,·" 
every othf'r remedy has fai1Pd. 

Shri MorarJi Desai: Let there be no 
desperate remedy. In desperation We 
may go to commit suicide. Flogging is 
not a method adopted in the dvilised 
world. 

~hri Harl Vishnu Kamath: That is 
when other remedies have failed to 
stop adulteration of food and drugs. 

Shri MorarJi Desai: Where it is not, 
there is no lIogging. Therefore, it is 
not necessary that lIogging Is the 
only rem@dy for adulteration. 

Shri Hari Vishnu Kamath: Try it' 
and see. 

Shri Morarji Desai: There are other 
remedies. Heavy punishment can be 
ther(' without flogging. 

Shri Hari Vishnu Kamath: It has not· 
improved matter" 

Shri Morarji Desai: Many things can 
be done, and they ought to I>e dOlle. 
r do not say that they should not be 
taken. But we should not tuke a· 
remedy which is worse than the dis-
ease. Let us not be coarse. Let us· 
be cultured all the while. Why ;hould' 
we Ix> coarse? There is, in my view, 
nothing more coarse than 1I0gging. 1. 
do not mind hanging a man. but 1I0g-
ging is very bad. That is :I thing 
which I cannot see. 

Shri Hal'l Vishnu Kamath: Then 
hang them. 

Shri Morarji Desai: My han. friend, 
Shri U. M. Trivedi, who is not here, 
said that we are not paying any at-
tention to narcotics. But he did not 
read the very report he mentioned in 
whieh therl' are two pages devoted to 
it. If only he had cared to read the'1I1. 
he would have known. Then he com-
plained that prosecutions in vplum 
cases miserably failed-.as if all pro-
secutions in opium cases failed. That 
is the impression he gave to the 
House. He cited one case. That is a 
scandalous case. I agree. But it is a 
case which was launched in 1954, 
when Dr. Katju who was mentioned 
was not the Chief Minister there at 
all. Yet the two names are connected. 
Out of the 7,000 or 8,000 cases whlch 
have ~n launched, 80 per cent or 
thereabouts ended in C'Onviction; only 
20 per cent got acquitted, HO'W do 
they get acquitted' 

Shrl Bade: 20 per cent are bii cases 
and the 80 per cent are smalJ cases. 

Shri MorarJi Desai: That is also not 
true. But v.·hy did they get acquitted? 
Because of the genius of my hon. 
friends who are la,wyers and ban'il" 
ter!l who go and get the'1I1 acquittecl 
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Shrl Batie: It is due to defer.l in 
investigation. 

Shrl Morarji Desai: It is not due to 
defed in investigation, but It is the 
effect of the genius of the lawyers. 
OtherwisE' it would not happen. 

Dr. M. S. Aney: I am afrald the 
hOll. Finance Minister is very ungen-
HOUS to lawyers. He dot', ne,t tak" 
into consideration the fact that th'~ 

lawyer is doing his duty. If II cast: 
ldlis, it is because the prosecution ha, 
failed to prove th" guilt before lh" 
proper authority. 

Shri Morarji Desai: I.e' my v .. n .. 
rable friend Iwt get excited. 

Dr. M. S. Aney: I am not exc:ted. 

Shrl Morarji Desai: It is also a rt'-
htive cOllsl'iousness of duty. 

Dr. M, S. Aney: I have not s',id 
anything agH:nst anybody. 

Shri Morarjl Desai: 1 am very surry 
I do not want te say anything "gainsl 
h.im; I have too much respect fOr hirr,. 

Gut 1 alii not hard on lawyers. 11 

it is their duty to get the client acqu-
itted anyhow. ~ do not consider il 
duty. The duty of a lawyer is to help 
Justice, and justice means establis!ung 
truth and not untruth. That is duty, 
that is my conception of duty. But 
·Iawyers can a different conception of 
duty. 1 have n{) objection to that; 1 
have no quarrel with them. Let them 
have it. But I cannot be preveated 
from giving my conception of duty. 
That is all what I am doing. 

Therefore it will be see" that whel' 
this happens, when 80 per cent cases 
end in conviction and 20 per cent only 
fail, they ~ay tha t this i q happening. 
If this is the sort of criticism that Wl' 
hear how we are going to improve' 
If it' is said that 20 per cent cases fail, 
they should also not fail, then I am 
prepared tG accept it.' I am prepared 
to say that we should work to see 
that even one per cent does not ~il 
Then one gets a better SIm'le of pro-
portion anEl one is able to wlJlt1L TPiat 
Is what I am saying. Let ther~ not 

be au mlpl',,;sion cleated that every-
thing' is wrong on the surface of the 
world because tbe Congress is in 
ch'l:rge of the lI~rmnent. That 
should not be the attitude or idea. 

~"en 1Il the matter of opium, it was 
,aiel her.. that the production was 
low-or something like that. Produc-
tioll here is the highest. Indian opium 
forms oniy ~ per cent of smuggled 
opiuJll. in the world wher!)!!s Turkish 
opillm forms Z2 per cent of sn'uggied 
opium. Therefore, even their inter-
national body has acknowledge that 
the s:eps Wl' have taken are good, and 
the;,' hav.. recom'mended these steps 
to otl",1". I can understand that we 
."hould illlprove even those steps and 
there should be no ease of smu.ggling. 
Bul I do 1I0t imagine a world where 
ther" will be no smuggling at any 
timl·. There will be some smuggling 
SJIll"wlll:;~. Our constant attempt 
must be to see that it is lessened every 
day. That is the atempt we should 
make and that is the attempt we are 
making all the while. I certainly in-
vite the co-operation of all my hon 
friends in this attempt. 

Shri Lahri SllIgh (Rohtak): Includ-
ill" lawyel'S. 
Shr; Morarj; Desai: My hon, irIend 
Shri Kamath. referred to the Sarisk .. 
training scheme. I agree with him 
t'ntir"ly. I have always been trying 
to help that scheme as much as we 
l'an. Government does help it. But 
it is more in the States that help 
should be given. If all schoo's take up 
this s~h~me, w(' will be able to sp!'ea<.l 
it throllp,'n i the country and it will 
give us all the benefit. Therefore, m,Y 
hon. friend should do more propagandn 
wherevPl' thE'~' ar .. tn 51"{' that tnat is 
H"hievQd. 

8hri Han Vishnu Kama*h: 1$ it lIot 
possible to open two 61' thret' nw~l' 
such C'entr('s all over Indill? 

Shri MerarjI ee.i: That is what 
I myself have suggHted to bim, bfo-
CUllse fuat Is w!hat we Wl!Int to Ief'. 
We will not trudge ~ on 
Ihal. But It I. not f'xpenditure ale.ne 
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that is going to makp the scheme 
su~cessfuL After all, the beauty of 
the s~heme is that it is effective with-
out much expenditure and the momer.t 
We make it more e~pensive, it wi!! 
hecome less effective. That is alw;!),s 
the case in all these s:hemes. T!lCre-
fore, r should like to see that it does 
not become more expensive thun it is. 
My hon. friend Shri Gopalan referred 
to h's pet subject or national;s3tior, 
because that is his only rerne,!" for 
all evils. 

Shrl A. K. Gopalan: One of the 
remedies. 

Shri Morarjl Desai: On~ of the 
beginning of the remedies for him. 
But nationlisation is a religion for 
him, for me it is not. For me it is 
an instrument of convenience. If we 
find that it is useful to the ~Juntry 
I would certainly not hesitate to take 
to it. But what he has sugge3ted is 
not going to help us at all. Nationa-
Iisation of general insurance is not 
going to benefit anybody. On the 
contrary it will be a grave risk for 
the Government. Therefore. r would 
never adv;se the Government to 
nationalise it because there is n~t that 
much money in it whic~ will bem'lIt 
Us and the risks are very grave Jnd 
great. Why should the Governm~nt 
try to do that, I do not know. On 
the contrary, we should try to see that 
it is run very effectively and tor that 
We are taking steps and they are also 
taking steps. I think the things are 
improving every day. 

My hon. friend referred to gold 
hoarding. This is a subject whkh Is 
of perennial interest for everybody. I 
have myself been applying my mind 
to it for the last four years. r have 
not yet found a remedy which will 
give me a corresponding benefit. 1 
8m not going to give it up. But let 
us understand what is the pos: t ion. 
It mav be true that 3.000 crores worth 
go'u bullion is in the countr'.'. Bill 

it is only an estimate. Nob~dy knows 
W1bat it is. But I am prepared to 
accept that figure. There was more in 
France which is a smaller country. 

Here we have it in the shape ot orna-
ments than bulLons; there it is m'lre 
in the shape of b'.lllions anJ C01l1S 
than ornaments. They tr:ed to have 
a remedy. With all the remedies they 
could not get mO:'e than Rs. 75 crorcs 
worth while there were bullion an,i 
coins worbh mOf(' than Rs. 3,000 
crores. It is not pc.;sible to do It only 
by having penalties. ow aI''' we t.o 
see it? Are we going to search every 
house? 'I1here are other difficulties 
too. Then thece are international 
laws that come in the way; r mean 
the International Monetary Fund 
Regulations by which we are bound. 
Therefore, there are vuious snags in 
this which make it difficult for us to 
take measures. If it had been easy, 
I would not have stopped for a day. 
I would not even hesitate to make it 
penal if the purpose could be served 
because a penal clause would be a 
law and nobody can complain abuut 
it because that law would have to be 
passed by this House and if this House 
passes it to my mind it is sufficient 
sanction for me. But befo"e I come 
to the hon. House I must myself be 
convinced that it is going to be useful 
or effective. If it is not I would be 
wrong in taking the House with me 
and saying: let us have this sO that 
We have some satisfaction that w(> 
have done something. That is not 
how Gov('rnment Inok. &t these 
matter~. 

r was again surprised r should not 
say surprised because I should Jl0t 

have been surprised at my han. friend 
referring to the same thing over and 
over again. I do not want to annoy 
him because that is not my intention 
or purpose. But it r have again to 
.,av that he gave 8 one-sided picture, 
what am I to say? Either I do not say 
anyiliing at all or r say that whOit we 
say is correct. If what I say is going 
to show that the picture he gave was 
one-sided, then we hope he will not 
b.· annoyed. 

Shri A. K. Gopalan: There is no 
annoyance. 

Shri Morarji Desai: Annoyance was. 
there last time. 
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Shri A. K. Gopalan: Last time 1, not 
this time. 

Shri Morarji Desai: So, somp pro-
,gress has been made. 

Shri Nambiar: It was on both sides 
tast time. 

Shri Morarji Desai: I was not 
.annoyed. I hear all sorts of things 
from my han. friends every day, not 
.only here but outside also, and the~ 

.say things directly and indirectly and 
I take them as a campli'ment and I 
do not take them as abuse at all. If 
I am remembered in that way, it 
shows the amount of importanc~ they 
attach to me. He referred to the 
question of the total income of the 
.income-tax asses sees. He referred to 
the income of two different years and 
,drew an inference that the income of 
the topmost people in the country j"", 
increased. It would have b~en in-
teresting if he had considered the 
number of assessees whose income is 
.assessed and he would have seen what 
the income per assessee has beelJ, prc-
:tax as well as post-tax. 

Shri A. K. Gopalan: May I inform 
the Finance Minister that the report 
·of the Second Pay Commission had 
given these figures also: I have taken 
it from pages 82-84 of lha t repor\. 

Shri Morarji Desai: It is said that 
those drawing Rs. 2 lakhs income had 
risen in number from 2 to 29. What 
is 29 in a population of 44 erorcs'.' 
That is not an average income-tax 
assessee; that is not a proper picture. 
'The total income of all income-tax 
assessees in 1953-54 was Rs. 410 crores 
and in 1959-60, it has increas"d to 
Rs. 626 crores. But the number of 
assessees also has increa,;ei; it has 
perhaps even doubled. The aver3.gC' 
income per assessee has actually gon(' 
down from Rs. 14,015 to Rs. 13,034. 
'That is the average if you t3ke all 
the assessees and the total income. 
What is more, the post-tax income 
has gone down from Rs. 11527 to Hs. 
11054. That is the difference which 
·taxation has made. Yet it is sought 
rto be conveyed as if these people are 

going on increasing their income. 
had given figures last time showing 
that the incomes of the lower grades 
of the income-tax assessees were in-
creasing and the incomes at the top 
were decreasing. That is actually 
happening and that is our function to 
do so. Yet that is not acknowld.gl'd 

Shri A. K. Gopalan: May I know 
which fJgure you are referr ing to'! 
I have referred to th" Second Pay 
CommissJOn report where they have 
said about the sal:;ricd worker in 
Bengal as well as in Bombay as also 
about the disparities in the ratio of 
assessees. I want to know whether 
you are referring to that. 

Shri MorarJi Desai: I am referring 
to what my han. friend said. Let him 
give any year; I am prepared to con-
vince him he is wrong and I am right. 
Let another man sit in judgm"nt; I do 
not want to give my judgment; I will 
be satisfied with his iudgment. 

Shri Nambiar: Let there be" tri-
bunal. 

Shri Morarji Desai: Let a tribunal 
51t; I do not mind. That does not 
.... orry me at all because I know my 
f.~cts are correct. Again in the mat-
ter of excise duty, he draws the ,ame 
kind of inferences. He ~'lys that the 
YIeld from kerosene has gone from 
Rs. 28 lakhs in 1950-51 to Rs. 13 '20 
crores in 1961-62, that is by ahout 47 
times, thereby making people infer 
that the duty has been raised 47 times 
In this country. What a monstrous 
Government! But what are the 
actual facts? The duty has increased 
from IS·75nP. per imperial gallon dur-
inl( 1950-51 to 4S.5nP. per imperial 
gallon during 1961-62. But even this 
48'5 nP. includes 12 nP. per impe:-ia! 
gallon which is not an increase in tax 
but which We have taken away from 
the companies. Therefore, that was 
not an increase in taxation on the 
people. And yet, here, it is sought 
to be said that we have increased duty 
on kero«ene by 47 times in this coun-
try. This Is a clever way of putting 
things no doubt, but it is not the cor-
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rect way. That is all that I dunt to 
. say. 

Shri A. K. Gopalan: Sir, I have taken 
those figures from the report on cur-
rency by the Reserve Bank of ~ndia. 

Shri Morarji Desai: Let us nol 
waste any time over it. These are the 
figures I am giving. I know. But the 
hon. Member has not given the figures 
about the rates. Then, let us take 
sugar. I am giving the figures for all 
the items. The revenue has increased. 
in the case of sugar, from B.s. 669 
lakhs in 1950-51 to Rs. 5,650 lakhs in 
1961-62. Yet, they say what a mon-
!'trous duty' w(' haVe kvi{'ri 011 thpsp 
things' 

8hrl A. K. Gopalan: I have nol 
given the figures for every Item. 'Whal 
I said was that such and such was 
the figure in 1950-51; so much was 
budgeted in 1961-62 and so nuch has 
been the increasf'. That is what r 
have said. 

Shri Morarji Desai: What was thl' 
purpose? 

8hri A. K. Gopalan: The purpose 
was to show that therp has :,een an 
increase. 

Shri Morarji Desai: Let us not 
waste time. I can only say that he 
does not know the rates. 

Shrl A. K. Gopalan: For kerosene. 
from Rs. 28 lakhs. it has risen to 
Rs. 1,000 lakhs. 

Shri Morarji Desai: Let him huve 
some patience. 

Let Us see by how much the rate 
has increased. The rate had doubled 
-from 11 to 22 in 1957. But there is 
a greater clearance of sugar. !\Yore 
sugar is being consumed today. There-
fore, there is more taxation levied 
and more sugar is being produced. 
That is not being realised. He only 
wants to show that the sugar rates 
have gone up by so much and there-
fore it has become so 'nuch; that it 
has increased from Rs. 6 .:rON'S to 

Rs. 66 crores. What I would like to 
say is this. Ou t of Rs. 56 crores, 
Rs. 13i crores are in lieu of sales tax 
which was already being levied. It is 
not a new tax. Therefore, those 
figures do not convey any proper idea. 

The same holds true of paper. 'fhe 
same figures are given, aamely, the 
increase in revenue. But the rates are 
not shown as to how they have in-
creased. The same is about the 
matches. In the case of matches-I 
am sorry r have to revert to it again-
my hon. friend 011 my side 'lere gave 
me a match-box saying that "it costs 
seven naye paise even though you say 
only six naye paise are charged." This 
is the box .... ,'-Iich he gave me. It is a 
de luxe variety and not the 'lrdinnl'Y 
box. He forgets thnt. On ~hat box, it 
is mentioned: 50 for 7nP. It is r.ot 
done in a wrong manner. It is the 
de luxe box and not the ordinary box 
and therefore it has been charged at 
seven naye paise. 

8hrl S. M. Banerjee (Kanpur): This 
is the "ship" variety. It is al.o 7 nP. 

8hrl Namblar: Golden fire' 

Shri Morarjl Desai: If my hon. 
friends want to indulge in de luxe 
goods, they should pay for them. 
Otherwise, why should they not go 
Into the common man's area? 

8hri Harl Vishnu Kamath: He was 
from your own party. 

Shri Morarjl Dosai: Eve,) Illy party 
gets infected. Ws are sitting together. 
Do you know how infection attaches 
to oneself? The infection is always 
in the wrong way. If you have a 
hundred thousand roses and if you 
put into them three o~ four onion9, 
only the onions will smell :lI1d the 
roses will not smell. 

Shrl Harl Vishnu Kamath: Have ~'01l 

tried it? 

An Hon. Member: We nre all fellow-
wanderers. (Interruption). 

8hrl MorarJI Desai: Shri A. X. 
Gopalan was recounting all t'le con-
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[Shri Morarji Desai] 

ce&sJons which we had made, wnich 
th.s uovernment had be~n makmg, 
tram 11151-5~ to 1961-62, on the Items; 
that IS a very c.ever way agam. But 
he did not recount all that taxes whkh 
wer" leVl~d on tne sam" groups from 
that time up to now. He does not say 
tu~,.l. He uoes not say that oW' tax 
revenu" hati gune; that mcom~-Lax has 
gone from Rs. 160 crores to Rs. S!lS 
cror"s. He does not say it. But he 
only mentions that "th.s is what you 
have done." if 1 have got to say WHat 
has been diOne 1 will have abo to re-
count the things. Who can rem"mber 
that? 

The tax on capital gains was rein-
troduced in 1956. A tax on bonus 
shares was levied in 1956. A tax on 
excess dividends was also introduced 
in 1956. A tax on registered firms 
was also levied for the first time in 
1956. The wealth tax was introduced 
m 1957. The gift tax was introduced 
in 1958. The rate of tax on compan-
ies was increased in 1957, to ~1'5 per 
cent. from 43'43 per cent in 1956. The 
rate of tax on bonus shares .'las in-
creased to 30 per cent. in 1957, as 
compared to 121 per cent. It is true 
that the tax on excess dividend and 
wealth tax on companies were ~bolish­

ed in 1960. But why? Because it was 
included in the total corporation tax 
which was levied at 45 per cent. at 
that time and I had mentioned then 
that this includes the taxation from 
all these revenues and that is how this 
tax is levied. Thenfore, it does not 
mean abolition in that sense. Yet, it 
Is sought to be shown that thb is 
abolished! 

It is also true that the tax on bonus 
shares was reduced to 12.! pe. cent. 
This was because the continuation at 
this rate was not justified and it was 
not giving us any income. Pc<>ple 
were deterred from doing that. If we 
want more income we must rio so and 
we did not want to deter it. There-
fore, it will be seen that the tax hur-
den was reduced in a certain direction, 
becauce there was justification. '1 he 
tax burden was increased in other 

directions. The hon. Member do~s 

not say that the wealth tax has been 
increased even U1iB year and even 
before, last year or the year bofore Jut, 
in the expenditure tax also, which 
has now been removed, I had tighten-
ed it and 1 had removed some 01 the 
exempted items and I had also .aid 
that the expenditure by husband and 
wife would be considered as one and 
not of separate entities. In spite of 
doing ali that, when I found that the 
expenditure tax did not give liS what 
we wanted, what was I to Jo? It Is 
not merely in the matter of revenue; 
if the expenditure tax had also g;ven 
me a clue of find:ng f)ut tOor" loop-
holes in the income-tax assesaments, 
and if it had enabled me to have more 
income-tax, then I would have kept it 
even when it did not give me any 
income, but it did not do that. On 
the contrary, it encouraged people to 
do wrong things. It made !)Cople t() 
keep cash by their side and hide it 
from their incomes and hide it from 
their accounts. And that is how 1 
lost not only expencliture "iA but also 
income-tax. I made the people do 
wrong things; that is what happened, 

Then again, this expenditure tax 
did not show me any loopholes any-
where. If it had done so, I would have 
certainly kept it. But if it does not 
do so, and: if it is merely a l:latter of 
harassment-because one had to fi'l 
the forms-why should It be kept? I 
do not know why such a thing should 
be done. I do not see why this Gov-
ernment should want to keep up a 
thing even if It finds that hy exper-
ience it is not profitable. If it is not 
prl)fitable we should not clo it-·-pI'O-
fitable in anyway. If It had been pro-
fitable even in one direction, r would 
have kept it. But it is n0t profitable 
in any direction, anct very rew people 
were affected by it and they only felt 
harassed and they went wrong. We 
encouraged them to go wrong. That 
is what has happened, and that is how 
expenditure tax has been remo\'ed. 
Bqt while the expenditure tax has 
been removed, we have ;mt more tal!: 
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on wealth. Two per cent. has been 
raised to 2.5 per cent. One per cent. 
has been raised to 1.25 per cent. All 
these things had been done. We have 
raised the highest slab of income-tax 
also. From 84 per cent. it has gone to 
87 per cent. I gave these figures last 
time. Even then they arc not ac-
knowledged or they are not remember-
ed. I said last time that from the 
highest income of Rs. 20 lakhs, a man 
saves only Rs. 3,95,000. It is less than 
20 per cent. I take away more than 
80 per cent. of his income as tax. 

Shri Yallamanda Reddy (Mark"pur): 
Let them show the accounts. 

Shri Morarji Desai: Thev do npl do 
so. If they do not do it, how r.m I 
going to show it? I cannot imaginc 
what my han. friend goes on imagining. 
I can only look at what is ~iven to 
me, or I can try to find out. Uitimate-
ly there is a scope beyond which I 
cannot find out anything. How am I 
to know everything that my han. 
friends know? They are "depts in 
hiding things. They should know 
that people Can hide thin;:s and pt"'ple 
can go under-ground and peopl" ran 
go wrong. All th",se things arc hap-
pening. If I cannot catch them, how 
am I to catch others? L'·t them help 
me in catching thl'm, because they are 
experts in going under-ground. If 
they are prepared to help me, I can 
do what is necessary. But let lhfm 
not givre Iwlp in any hans"ncnt; it 
must be a hl'!p in getting revenue.'. I 
shall be obliged to my hon. friends it 
they can help me in doing sO. There-
fore. r invite my hon. Iriell,l., to hl'lp 
me. T shall thank them 'f they help 
me. I have no quarrel WIth them. 
My quarrel is only that they quote 
one set of figures in a different way 
than they !hould be quoted. All 
figures can be quoted; they ar(' mr'Qll1 / 
for quoting, but thf'Y shoul,j b" q1-'ot-/ 
ed in the right manner and not in tl~ 
wrong manner at all. 

18 hl"lll. 

Shri Nambiar: The right quotation 
is that there is no price increase at 
all? 

1062(AilLSD-7. 

Shri Morarji Desai: I have never 
said that there is no price increase. I 
myself in my budget have said every 
time that in the second Plan, there is 
a rise of about 27 per cent. or some-
thing like that. I do not remember 
that figure. But I have llso said that 
during the last 10 months or so, the 
price increase has stopped. It is Ii 

fortunate thing. I would Il~k my han. 
friends to help me ill maintaining It 
and not try to make them go up agllin. 
But they always try to do that and 
they find fault with me. Whcn the 
prices of agricultural articles go down, 
they ~ay, "Raise them". 

Shri A. K. Gopalan: How j:; thi:; res-
ponsibl e for the rise in prices? 

Shri Morarjl Desai: You always 
make agitations for raising all prices 
and raising all salaries. That is what 
one does and it is that which is res-
ponsible. Otherwise, why should 
prices of agricultural articles rise? 
Because agricultural priees rise. other 
prices rise. 

Shri Surendranath Dwive<ly: Does 
he say that only because of agitations, 
prices rise? 

Shri Morarji Desai: That is 0'1e of 
the reasons. I do not sa? that that 
is the only reason. I would never say 
it. That is only left to my hrm. friends 
10 simplify matters and give one re-
ason for everything. I uo not do that. 
In this particular matt!'r. if Hgricul-
tural prices have risen. they :1ave not 
gone in vain. They have bencflte,l 'he 
agriculturists. They hav" made their 
conditions better. Therdore, they 
arc also giving their taxation also to 
some extent in a better manner alld in 
a larger way. 

Shri A. K. Gopalan: Shall I ,:how 
from this book that th('v h~v" not 
benefited? 

Shrl Morarji Desai: Th"t is b,'cause 
you read it in the wrong way. I read 
it in a different way. If ;IOU have the 
courtesy to come to me, ! shall read 
it with you .... 
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Shri Barl Vishnu Kamath: Over ~ 

'

cup of tea! 

Shri Morarji Desai: I will ehow you 
how it can be read. It requires a pro-
per method of reading. II one puts on 
black goggles, one sees only black 
things. 

Shri A. K. Gopalan: I will put on 
your goggles. 

Shri Morarji Desai: I do not want 
you to put on my goggles. I do not 
know whether my goggles will survive 
That also is a problem. I do not 'Want 
you to do that. I only want you to 
see and benefit by some facts. That 
is all I want; I lin1 not here to conv,,··t 
an,·body. 

~, 
My hon. friend said t.bat pnvy pur-
ses must be stopped. I can understand 
that argument. Many ,leople say that. 
They are large purses. But we mu:,t 
also remember the history, which is 
l\ot very far off; the history is recent. 
We ourselves sanctioned it. It 1105 
been made a part of the Constitution 
Why? Because when we got frc"dom. 
these States became independent ami 
we wanted to have a consolidatl'd 
India. The consolidalecl. India was 
made due to the genius ot Sardar 
Vallabhbhai Patel, who had the great 
imagination and couragp. He called 
all these people together and saicl, 
"You better merge your States and yOU 
retire", There was an agreC111E'nt ar-
rived at. Everybody llailed that 
agreement. Everybody then said th3t 
it is all right. Otherwise. we WDllld 
never have become one nation with 
one Government. Therefore, that 
was the price paid to them. We 
might say that the priL'e taken was 
large. But we have paid it volull-
tarily. They also voluntarily gav" up 
their States and they were merged. 
That is what we did. If you want to 
take away the purses, let us have 
some legitimate reasons for that. It is 
110 reason to say ~hat thl'Y are op-
posing Government's policle~. we 
should do that. My hon. friends also 
oppose Goverrunent's poiiC'ieg. There-
fore, should 1 .ay that theoy should 

Ilot live in India? I cannot say that. 
Everybody is entitled to live here, 
whether they oppose Or do not op-
pose. 

Shri Bari Vishnu Katnath: That i3 
democracy. 

Shri Morarji Desai: My hon, friends 
oppose democracy. What am I to do? 
Still they an' a lcgitimat party, 
functioning in elections ci tting lwre 
and even holding a Government once 
in Kerala. Tbat is the peculiarity of 
democracy. And, be it said to th" 
credit of the Congress that that is 
What they did and that is how they 
want to maintain liberty in this COdn-
try. 

Shri Hari Vishnu Iiamath: Credit 
of the country, not of the Congress; 
India's credit. 

Shri Umanath (Purlukkotto,i): The 
peculiarity is you do not allow the 
other party Government to exist. 

Shri Morarji Desai: ~hat is left to 
my hon. friends. If they come to 

power, nobody (!Ise will exis:. ':hat 
I know very well. 

16.05 bra. 

[MR. SPEAKER in the Chair] 

Therefore, We need not go mto this. 
After all, that argument is neither 
necessary nor useflll here, but these 
are two different methods. IBm, 
therefore, very conscious that whntever 
I say is not going to satisfy my t.on. 
friends opposite, because they have 
a different ideology altogether. They 
believe In different systems and I be-
lieve in a different system. But there 
are somethings common at any rate. 
Those things common are that the 
common man here must be happy. In 
that way, we are all common. Let us 
help in that process. If We are to 
help in that process, both of us can go 
on in Our ideologies, but let us not 
twist facts or mi!n'epresent situations. 
Wherever wrong things are, We should 
correct them. Let Us all co-operate in 
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torrecting them. Let us not merely 
say that everything is wrong and 
nothing is right. When everything is 
wrong, nothing can be set right. Who 
will set it right? Therefore, there are 
many things which are good. There 
are many things which may be also 
wrong. I am not prepared to say thaI 
nothing ig going wrong. I cannot say 
there is no abject poverty in this ('Jun_ 
try. There is poverty in thi" countr~' 
and We must remoVe it. Can we ,'e-
move it in two Gr fiv,", years? Vh" 

would need 20 or ~I) years to do so; 
that also we can do ~rovJdecl we go 
about it industriously and together in 
a co-operative :nauuer. You cannel 
remove this kind of povertl hy " 
n1agical wand anywheri'. No country 
has done it. Ot!ler cOllnlries hav" 
taken 100 or 200 years to do this kind 
of thing in olden daIs, whtm they hod 
leisure. We do not luve that leisure. 
We do not w,mt ,'J hay"~ lh~t anu WC' 
cannot afford to havt~ jt B~tt. we mll~·t 

also have a sense of proportio!l, We 
cannot go on expecting things which 
-cannot be donI'. 

Therefore, as long a,' th,,,e kinds of 
things remain, there are bOlllld to be 
wme disparities here and t.here. There 
nre bound to b~ som~ wrong sections. 
'''h are a reminder to us all thp 

while that wc must not. be complaccn:, 
As long as one man remains poor or 
Wlhappy, we cannot con~ider our-

selves satisfied, but because there are 
some men like that should We not 
acknowledge that many people also 
have profited and gone ahead? Thai 
is what we should do and see that 
those who go ahf'ad help those w},o do 
not go ahead and make :"cm go ahead 
and help them in '!,oin,>{ ahead That 
is what we are seeking to do in this 
country. That is the a~lempt tlt'lt we 
are making throul[h the bud'l[ets, le~­

islations and through taP. Governm"nt 
-that we are priv:legej Lo "ITry ('n he-
cause the people hav,~ repo..ed that 
conrtdence in the p:lrty t,) which I 
"av~ the honour and prIvilege to be-
~on_. 

Mr, Speaker: The 'luesticn Is: 

Removal of 
Untouchability 

"That the Bill to giv(! efrect to 
the financial proposals of the C<!n-
tral Government for the financ131 
year 1962-63, be tak~n illt) ~on­

sideration." 

Ti,e matio" was adopted, 

16,08 hrs, 

COMMITTEE ON PRIVATE i'.IEM-
BERS' BILLS AND RESOL: JTIONS 

SECOND REPORT 

ShrI Hem Raj (Kangr,,): 
move: 

neg to 

"That this HOlloe agrees with 
the Second Report of thc Com· 
mitte" on Priv,l!.e M~mbers' B;)ls 
and Resolutions ::>r"s~nte-I to  tile 
House on the J 3th Juno, 1962." 

Mr. Speaker: Th~ qlH'stion is: 

"That this House ag-ree< with 
the Second Repo,.t of the COI1l-
mittee on Private Member,' Bills 
and Rl'solutions presented to th~ 
House on th~ 13th ,Tunc. 1962-' 

The motioTl Was adopted. 

16,09 hrs, 

RESOLUTION RE. REMOVAL OF 
UNTOUCHABILITY -~ontd. 

Mr. Speaker: The House will now 
resume further discus,;icn of the re-
,olution moved by Shrl Balmiki on 
1st June, 1962 regarding removal of 
untouchability. Out (.f !~l hours al-
lotted for the discussio>') on the re!olu-
tion, 48 minutes ha-,e already been 
taken up. 

Shri Umanath (Pudukkcottai): I 
rise to support this resolution. Elimin-
ation of untouchlbility is an urgent 
need for the hour. When I say that, I 
do not raise it merely from the hum-
anitarian angle. Its ~xiste!lce ill on 
obstacle to progress and democr8t'T. 


